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REPORT ON MINING ACTIVITY AT VILLAGE- MANDAWAR -4, 
TEHSIL-KAIRANA, DISTRICT -SHAMLI (UTTAR PRADESH) 

 

IN THE MATTER OF 

Farukh Chouhan Vs State Level Environment Impact Assessment Authority 
Uttar Pradesh 

in 

(Original Application No. 528/2024) 

1. Background: 

Hon’ble NGT, Principal Bench, New Delhi passed order on 13.05.2024 in the 
matter of Farukh Chouhan Vs State Level Environment Impact Assessment 
Authority Uttar Pradesh in Original Application No. 528/2024 for visit the site, 
ascertain if the lease has been granted for mid-stream mining, the Respondent 
no. 6 has carried out the mining in excess of the leased area and has violated the 
Environmental Clearance conditions and also ascertain the extent of damage, if 
any, which has been caused by Respondent No. 6. Relevant para of the Hon’ble 
NGT order is as below: - 

“5. In order to ascertain the correct factual position, we constitute a Joint 
Committee comprising of the representative of Member Secretary, CPCB, 
representative of Member Secretary, UPPCB, RO - MoEF&CC and District 
Magistrate, Shamli. The District Magistrate Shamli will act as the nodal 
agency. The Joint Committee will visit the site, ascertain if the lease has been 
granted for mid-stream mining, the Respondent no. 6 has carried out the mining 
in excess of the leased area and has violated the Environmental Clearance 
conditions and also ascertain the extent of damage, if any, which has been 
caused by Respondent No. 6 and submit the action taken report before the 
Tribunal within two months. 

6. List on 14.08.2024.” 

Copy of the referred order of Hon’ble NGT is enclosed at Annexure No 1. 
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2. In compliance of said order, following officials were nominated from the 
concern Department: 

2.1. Dr. Satya, Sc. ’E’, MoEF&CC, IRO, Lucknow 

2.2.  Sh. Runa Oraon, Sc. ’E’, CPCB, RD, Lucknow 

2.3. Sh. Santosh Kumar Singh, ADM, Shamli 

2.4. Sh. Ankit Singh, Regional Officer, UPPCB, RO, Muzaffarnagar 

3. Joint inspection of the site was carried out on 05.07.2024 by the joint 
committee. During visit, following officials/persons were present along with 
committee members: 

3.1. Sh. Imraan Ali, Environment Engineer, UPPCB, RO, Muzaffarnagar  

3.2. Sh. Nafees Ahmad, Regional Lekhpal 

3.3. Sh. Ravi Kumar, Mining Assistant 

3.4. Sh. Manjeet Singh, CA- Representative of the project proponent 

4. Observation based on inspection and available office records as per 
referenced NGT order is as under: 

4.1. M/s P.C. Gupta & Company (hereinafter referred as “the Project 
Proponent”) has been granted permission for mining of sand /morrum 
from River Yamuna Bed at Gata No. 621 ma, 622 ma at village-
Mandawar-4, Tehsil-Kairana, District-Shamli having area of 20.34 Ha. 

4.2. During visit, mining operation was found closed. It is informed by the 
representative of project proponent that mining operation is closed since 
01.07.2024 in compliance of Additional District Magistrate order dated 
03.07.2027(Annexure-2) due to onset of monsoon season. 

4.3. During visit, all machinery were found removed from the site except 
weighing bridge.  

4.4. Notice for E- tendering along with E- auction was issued by the District 
Magistrate, Shamli on 10.04.2018 based on District Survey Report, 
2017. Currently, updation of DSR is under progress and it is under 
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consideration with SEIAA.(Copy of E- auction notice is annexed as 
Annexure No. 3) 

4.5. Letter of Intent (LoI) was issued by the District Administration to the 
Project Proponent (PP) on 07.06.2018. the LoI was issued for 20.34 
hectares mine lease area (Quantity- 203400 m3 per year) for the period 
of 5 years.(Copy of LoI is annexed as Annexure No. 4) 

4.6. The public hearing for the project was conducted on 20.07.2019.(Copy 
of MOM of public hearing is annexed as Annexure No. 5) 

4.7. Environmental Clearance (EC) has been granted for mining by State 
Level Environment Impact Assessment Authority (SEIAA), Uttar 
Pradesh on 17.03.2021. (Copy of EC is annexed as Annexure No. 6) 

4.8. The PP was granted Consent to Operate (CTO) under the Water (PCP) 
Act, 1974 and the Air (PCP) Act, 1981 on 15.12.2021, which is valid 
from 14.12.2021 to 21.12.2025. (Copy of CTO is annexed as Annexure 
No. 7) 

4.9. The above said mining lease has been granted by District Magistrate, 
Shamli (Mining Department) for the duration of 01.01.2022 to 
31.12.2026.  

4.10. It is informed by the representative of Project Proponent that 
mining has been started on 01.01.2022. As per portal of Directorate of 
Geology and Mining, Uttar Pradesh, total 489800 m3 of mineral has 
been excavated by project proponent (during 01.01.2022 to 30.06.2024). 
Yearwise quantity of mining as available in the portal of Geology and 
Mining Department, Govt. of UP is as below: 

Year Quantity excavated 
(m3)) 

Permitted quantity 
(m3)) 

2022 171283 203400 

2023 203394 203400 

2024(till 30.06.2024) 115123 203400 
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4.11. As per EC condition, the project proponent shall in 2 years conduct 
detailed replenishment Study duly authenticated by a QCI-NABET 
accredited consultant, and the District Mine Officer. But the PP has 
carried out replenishment Study Report (Pre-monsoon and Post 
monsoon) in year 2023 through non-NABET accredited consultant. 
Replenishment Study Report has been submitted to District Magistrate, 
Shamli on 05.07.2024. 

4.12. During visit, only one pillar was found outside the lease area, 
which was located in the mid-stream of river. It is informed by the 
representative of project proponent, all pillar has been removed due to 
onset of monsoon and pillar located in midstream of Yamuna River was 
installed by the revenue department, Shamli. Necessary action may be 
taken by the District Magistrate, Shamli and ensure installation of pillar 
within lease area. 

4.13. During visit, it was observed that another lease in the name of M/s 
Shiva Buildtech Private Limited was granted adjacent to the M/s P.C. 
Gupta & Company. It indicates that mining area is in cluster. As per 
specific condition no. 38 of EC, in case it has been found that the EC 
obtained by providing incorrect information, submitting that the 
distance between the two adjoining mines is greater than 500 m and 
area is less than 05 Ha, but factually, the distance is less than 500 mt 
and the mine is located in cluster of area equal or more than 05 ha, the 
EC issued will stand revoked.  

4.14. During visit, it was observed that illegal mining outside the lease 
area having area of approx. 30 bigha and depth more than 3 m is 
excavated. 

4.15. The project proponent has submitted following Six monthly 
compliance report of EC to MoEF&CC, UPPCB and Directorate of 
Environment, Govt. of UP: 

4.15.1. January, 2022 to June, 2022-submitted by e-mail on 
11.07.2022 

4.15.2. July, 2022 to December, 2022–submitted on 30.06.2024 to 
MoEF& CC only. 
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4.15.3. January 2023 to June, 2023-submitted by e-mail on 
06.07.2022 

4.15.4. July, 2023 to December, 2023-submitted by e-mail on 
18.06.2024 

4.15.5. January, 2024 to June, 2024-submitted by e-mail on 
03.07.2024 

4.16. The project proponent has submitted above six monthly 
compliance report to District Magistrate, Shamli on 11.07.2022, 
22.01.2023, 06.07.2023, 22.01.2024 and 15.07.2024 respectively. 
However, six monthly compliance report was submitted after the 
timeline as mentioned in EC. Copy of e-mail and receiving copy along 
with EC compliance reports are annexed as Annexure-8. 

4.17. The project proponent has not carried out adequate plantation in 
compliance of CTO & EC condition. 

4.18. The project proponent has not carried out hydro-geological study, 
which violates the EC condition. 

4.19. The project proponent has not obtained NOC for ground water 
abstraction from SGWA as per condition of CTO granted by UPPCB. 
The PP has applied for NOC on 10.06.2024. 

4.20. During inspection, no mining activity was carried out. Hence, mid-
stream mining could not ascertain. River Yamuna was observed flowing 
without obstacle. 

5. Recommendations: 

It is evident from above observation; the PP has not complied with the 
conditions as mentioned in EC granted by SEIAA as well as CTO granted by 
UPPCB. Further, illegal mining beyond the lease area was also observed.  

5.1. Mining Department take necessary action against the PP for illegal 
mining beyond permitted area. 

5.2. The UPPCB take necessary action against the PP for violation of 
CTO condition and illegal mining. 
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5.3. SEIAA should take necessary action against the PP for violation of 
EC condition. 

5.4. The PP should obtain NOCs from State Ground Water Authority for 
abstraction of ground water.  

5.5. The PP should carry out hydro-geological study and submit report to 
UPPCB and SEIAA. 

5.6. The PP should provide adequate plantation as per condition of CTO. 

5.7.  The PP should submit six monthly compliance report within 
stipulated timeline as per EIA Notification, 2006. 

5.8. The PP should carry out Replenishment Study Report duly 
authenticated by a QCI-NABET accredited consultant, and the 
District Mine Officer as per timeline mentioned in EC. 

5.9. District Administration should take necessary action on proper 
demarcation of mining lease. 

Inspecting officials: 

Sr. No Name & Designation Signature 

1.  Dr. Satya, Sc. ’E’, MoEF&CC, IRO, Lucknow 
 

2. Sh. Runa Oraon, Sc. ’E’, CPCB, RD, Lucknow 

 
3. Sh. Santosh Kumar Singh, ADM, Shamli 

 

4. Sh. Ankit Singh, Regional Officer, UPPCB, RO, 

Muzaffarnagar 
 

5. Sh. Imraan Ali, EE, UPPCB, RO, Muzaffarnagar 
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Item No. 07  Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 528/2024  

Farukh Chouhan  Applicant 

Versus 

State Level Environment Impact Assessment 
Authority Uttar Pradesh Respondent 

Date of hearing: 13.05.2024 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

Applicant:  Mr. Rahul Choudhary & Mr. Kaustav Dhar, Advs. for Applicant 

 Respondent:   Ms. Priyanka Swami, Adv. for R - 1 & 2 

ORDER 

1. In this Original Application, the applicant has made an allegation 

of illegal mining of sand/morrum from Yamuna river Bed at Gata No. 

621ma, 622ma in Mandawar Village, Kairana Tehsil, Shamli District at 

Uttar Pradesh in an area admeasuring 20.34 hectare. The allegation is 

that Respondent No. 6 i.e. M/s P.C. Gupta & Company is carrying out 

mining in complete violation of the Environmental Clearance. The specific 

allegation of such illegal mining in the OA are as under: 

I. Illegal mining activity is undertaken in non-compliance of 

several General and Specific Conditions laid down in the 

Environmental Clearance.  Particularly in respect of use of 

Heavy JCBs, Undertaking In-Stream mining in Yamuna, 

Exceeding mandated Depth Limits, Illegal nighttime mining 

in Yamuna, Unauthorised mining beyond approved leased 
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area, No replenishment study conducted and No six monthly 

compliance report submitted.  

II. Mining activity is undertaken in violation of the provisions of 

Sustainable Sand Mining Guidelines, 2016 and Enforcement 

& Monitoring Guidelines for Sand Mining, 2020 wherein 

instream mining prohibited, only semi-mechanized mining 

allowed in Uttar Pradesh, Mining at night hours is prohibited 

and replenishment study is mandated.   

III. Respondent No. 6 is violating various orders passed by the 

Tribunal in this regard.  

2. Learned Counsel appearing for the applicant during the course of 

argument has referred to the conditions of Environmental Clearance 

dated 17.03.2021 annexure A-1 more particularly the General Conditions 

No. 5, 7, 13, 23, 25 and 44 and also Specific Conditions No. 9, 24 and 31 

which are stated to be violated by the respondent no. 6. He has also 

referred to the map on page 124 to show that it is mid stream mining and 

referring to the map from page 83 to 90, he has submitted that during 

the different time periods, mining has been done by the Respondent No. 6 

much beyond the lease area and referring to page 120 he has submitted 

that during the public hearing the objection was raised that illegal mining 

was done.  

3. The original application raises substantial issue relating to 

compliance of environmental norms.  

4. Issue notice to the respondents. Applicant is directed to serve the 

respondents and file affidavit of service at least one week before the next 

date of hearing.  

169



3 

5. In order to ascertain the correct factual position, we constitute a 

Joint Committee comprising of the representative of Member Secretary, 

CPCB, representative of Member Secretary, UPPCB, RO - MoEF & CC and 

District Magistrate, Shamli. The District Magistrate Shamli will act as the 

nodal agency. The Joint Committee will visit the site, ascertain if the 

lease has been granted for mid-stream mining, the Respondent no. 6 has 

carried out the mining in excess of the leased area and has violated the 

Environmental Clearance conditions and also ascertain the extent of 

damage, if any, which has been caused by Respondent No. 6 and submit 

the action taken report before the Tribunal within two months. 

6. List on 14.08.2024. 

7. A copy of this order be forwarded to Member Secretary, CPCB, 

Member Secretary, UPPCB, RO - MoEF&CC and District Magistrate, 

Shamli by e-mail for compliance. 

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM 

Dr. A. Senthil Vel, EM 
May 13, 2024 
O.A. No. 528/2024  
HB 
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UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
CONSENT ORDER

         

         
 To ,
                 Shri  PREM CHAND GUPTA
                  M/s  PREM CHAND GUPTA AND COMPANY
                  GATA NO. 621ma, 622ma VILLAGE MANDAWAR-4, TEHSIL KAIRANA, DISTRICT
SHAMMLI ,SHAMLI,247774
                  SHAMLI
         
         

         

         

         
         

For and on behalf of U.P. Pollution Control Board
         

 
Chief Environmental Officer (Circle 3)

         
Enclosed : As above
 (condition of consent):      
         
Copy to:      Regional Officer, U.P. Pollution Control Board, MuzaffarNagar to ensure the compliance of the
conditions imposed in the certificate.
         

 
Chief Environmental Officer (Circle 3)

         

Ref No. - 144418/UPPCB/Circle3(UPPCBHO)/CTO/air/SHAMLI/2021  Dated :  15/12/2021

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s.  PREM CHAND GUPTA AND COMPANY

Reference Application No. 14362788  Dated :  15/12/2021

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
PREM CHAND GUPTA AND COMPANY.  under Air Act 1981. It is being authorised for said
emissions, as per the standards, in environment, by the Board as  per enclosed conditions .

2. This consent is valid for the period from 14/12/2021 to 31/12/2025 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.
This consent is being issued with the permission of competent authority .

NISHI KUMAR CHAUHAN
Digitally signed by NISHI KUMAR 
CHAUHAN 
Date: 2021.12.15 18:41:03 +05'30'

NISHI KUMAR CHAUHAN
Digitally signed by NISHI KUMAR 
CHAUHAN 
Date: 2021.12.15 18:41:14 +05'30'
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U.P. Pollution Control Board
         

CONDITlONS OF CONSENT
         

 Dated :  15/12/2021

1. This consent is valid only for the approved production capacity of Mining of Sand/Morrum-814
cubic Meter /day OR 203400 cubic meter/Annum.

2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3(a)  The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

3(b) Air Pollution Source Details.

Air Pollution Source Details
S.No Air Polution

Source
Type of Fuel Stack No. Parameters Height

1 10 KVA DG
SET

DIESEL 01 Sulphur
Dioxide

AS PER E(P)
RULES, 1986

3(c) The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail
S.No Stack No Parameter Standard

1 01 Sulphur Dioxide AS PER E(P)
RULES, 1986

4. Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

5. The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

6. The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

7. The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CC/or otherwise mandatory .

8. Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CC/or otherwise mandatory .

9. The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:
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Issued with the permission of competent authority .
         

For and on behalf of U.P. Pollution Control Board .

1.	This CTO is valid only for Mining of Sand/Morrum-814  cubic Meter /day OR 203400 cubic
meter/Annum.

2.	Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.

3.	The industry shall establish Miyawaki forest inside the factory in sufficient area.

4.	Industry shall comply with the conditions of CTE issued by the board on 11.12.2021.

5.	To control the dust emission proper size water sprinkler and dust arrester shall be installed and its
operation will be essential during the process period.

6.	In case of D.G. Set operation it will ensure that any type of emission will not be the cause of public
nuisance and environmental deterioration. The Canopy and proper exhaust stack shall maintained
according to resides and human settlement of nearby area.

7.	Industry shall comply the all condition of Environmental Clearance issued by SEIAA dated-
17.03.2021.

8.	The Board reserves the right to revoke this consent to establish which is being granted to the said
industry at any time in case if the industry is violating any of the conditions of the consent to
establish.

9.	In case of violation of above mentioned conditions or any public complaint the CTO shall be
withdrawn in accordance with law.

10.	Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.

11.	Industry shall submit monitoring reports of all stacks and ambient air quality from a
certified/approved laboratory under E.P. Act 1986 within a month of starting the commercial
production in the plant.

12.	Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

13.	The unit shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

14.	The mining work should be done by the project proponent in such a way that the contour of the
river is not changed.

15.	Mining should not be done by the project proponent after sunset or at night.

16. Industry shall be bound to comply the direction issued by Hon'ble Supreme Court, High Court
and NGT time to tome.

17.	Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order
no.H16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf. Beside this, the unit will install 5
additional saplings within the campus with protection measures for ensuring their survival.

NISHI KUMAR CHAUHAN
Digitally signed by NISHI KUMAR 
CHAUHAN 
Date: 2021.12.15 18:41:24 +05'30'
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Chief Environmental Officer (Circle 3)
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UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
CONSENT ORDER

         

 To ,
                 Shri  PREM CHAND GUPTA
                  M/s PREM CHAND GUPTA AND COMPANY
                  GATA NO. 621ma, 622ma VILLAGE MANDAWAR-4, TEHSIL KAIRANA, DISTRICT
SHAMMLI ,SHAMLI,247774
                  SHAMLI
         

         

         

         
         

For and on behalf of U.P. Pollution Control Board
         

 
Chief Environmental Officer (Circle 3)

         
Enclosed : As above
 (condition of consent):      
         
Copy to:      Regional Officer, U.P. Pollution Control Board, MuzaffarNagar to ensure the compliance of the
conditions imposed in the certificate.
         

 
Chief Environmental Officer (Circle 3)

         

Ref No. -
144685/UPPCB/Circle3(UPPCBHO)/CTO/water/
SHAMLI/2021

 Dated :  15/12/2021

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s.  PREM CHAND GUPTA AND COMPANY

Reference Application No :14392754 Dated :15/12/2021

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. PREM CHAND GUPTA
AND COMPANY is hereby authorized by the board for discharge of their industrial effluent
generated through ETP for irrigation/river through drain and disposal of domestic effluent through
septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence
to their foresaid application .

2. This consent is valid for the period from 14/12/2021 to 31/12/2025 .
3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

NISHI KUMAR CHAUHAN
Digitally signed by NISHI KUMAR 
CHAUHAN 
Date: 2021.12.15 18:41:51 +05'30'

NISHI KUMAR CHAUHAN
Digitally signed by NISHI KUMAR 
CHAUHAN 
Date: 2021.12.15 18:41:59 +05'30'
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U.P. POLLUTION CONTROL BOARD, LUCKNOW
         
Annexure to Consent issued to M/s.PREM CHAND GUPTA AND COMPANY  vide
         

CONDITIONS OF CONSENT
         

Consent Order No. 14392754/ Water  Dated :  15/12/2021

1. This consent is valid only for the approved production capacity of Mining of Sand/Morrum-814
cubic Meter /day OR 203400 cubic meter/Annum..

2. The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily

discharge,KL/day
Treatment facility and

discharge point
1 Domestic 2 KLD Septic Tank

3. Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard

1 Quantity of Discharge 2 KLD

4(b). The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No Parameter Standard

5. Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

6. The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

7. The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

8. The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

9. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:
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1.	This CTO is valid only for Mining of Sand/Morrum-814  cubic Meter /day OR 203400 cubic
meter/Annum.

2.	Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.

3.	The industry shall establish Miyawaki forest inside the factory in sufficient area.

4.	Industry shall comply with the conditions of CTE issued by the board on 11.12.2021.

5.	To control the dust emission proper size water sprinkler and dust arrester shall be installed and its
operation will be essential during the process period.

6.	In case of D.G. Set operation it will ensure that any type of emission will not be the cause of public
nuisance and environmental deterioration. The Canopy and proper exhaust stack shall maintained
according to resides and human settlement of nearby area.

7.	Industry shall comply the all condition of Environmental Clearance issued by SEIAA dated-
17.03.2021.

8.	The ground water shall be abstracted after obtaining NOC from the SGWA and submit the copy to
the Board within 3 months.

9.	The Board reserves the right to revoke this consent to establish which is being granted to the said
industry at any time in case if the industry is violating any of the conditions of the consent to
establish.

10.	In case of violation of above mentioned conditions or any public complaint the CTE shall be
withdrawn in accordance with law.

11.	Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.

12.	Industry shall submit monitoring reports of all stacks and ambient air quality from a
certified/approved laboratory under E.P. Act 1986 within a month of starting the commercial
production in the plant.

13.	Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

14.	The unit shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

15.	Industry shall not use more than 2 KLD water per day for domestic purpose and 4 KLD for dust
suppression. Water shall not be used in any manufacturing process in the industry.

16.	The mining work should be done by the project proponent in such a way that the contour of the
river is not changed.

17.	Mining should not be done by the project proponent after sunset or at night.

18. Industry shall be bound to comply the direction issued by Hon'ble Supreme Court, High Court
and NGT time to tome.

19.	Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order
no.H16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf. Beside this, the unit will install 5
additional saplings within the campus with protection measures for ensuring their survival.
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Issued with the permission of competent authority .
         

For and on behalf of U.P. Pollution Control Board .
         

 
Chief Environmental Officer (Circle 3)

         

NISHI KUMAR CHAUHAN
Digitally signed by NISHI KUMAR 
CHAUHAN 
Date: 2021.12.15 18:42:11 +05'30'
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To, 

Hon’ble District Magistrate 

Shamli, 

Uttar Pradesh 

 

 

This is in reference to the Terms and Condition of our E.C Letter dated 17-Mar-2021 having Reference 

Number  - 810/Parya/SEIAA/5005-4451/2020 issued by SIEAA  - U.P. 

 

In this regard, please find enclosed Six Monthly Compliance Report of our River Bed Mining Project 

located at - YAMUNA RIVER GATA NO. – 621ma & 622ma, VILLAGE –Mandawar-4, TEHSIL – 

KAIRANA,  DISTRICT – SHAMLI – U.P. 

 

The Report has  also been submitted to following authorities:- 

1) MoEF – Regional Office – Aliganj Lucknow 

2) MS, U.P. Pollution Control Board 

3) Directorate of Environment, (SEIAA/SEAC) – Lucknow, U.P. 

4) RO- Muzaffarnagar, U.P. Pollution Control Board  

 

The confirmation of submission to above mentioned authorities is enclosed with this letter. 

Please acknowledge the same. 

Thanking You, 

 

 

 

Prem Chand Gupta, (Prop. M/S P.C. Gupta) 

R/o D-2, 2116, Vasantkunj, New Delhi- 110070 

 

 

 

Encls:- Six Monthly Compliance Report 

 

 

Respected Sir/Madam,  

Date:-   

Subject:- Six Monthly Compliance Report 

(Period –  Jul-2023 to Dec-2023) 
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RIVER BED  SAND/MORRUM MINING PROJECT FROM YAMUNA   RIVER AT GATA  NO.- 621MA, 622MA,  

VILLAGE – MANDAWAR-4, TEHSIL  –  KAIRANA, DISTRICT – SHAMLI –  U.P., 

M/S  P  C GUPTA & COMPANY (LEASE AREA 20.34 HA) 

 

Project Proponent :- M/S P. C. GUPTA & COMPANY 

Proprietor / Owner -   •Shri P. C. GUPTA,  

Owner,R/o- 140, Ward No. 1, Haily Mandi, Pataudi, Gurgaon, 

Haryana, (123003) 

Six Monthly Compliance Report – File No – 5005/4451 

Period of Compliance – From Jul-2023 till Dec-2023 
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SIX MONTHLY COMPLIANCE REPORT 
AS PER TERMS & CONDITIONS OF E.C. 

 
FOR 

 

RIVER BED SAND MINING PROJECT  
 

LOCATED AT YAMUNA RIVER  
GATA NO.- 621MA & 622MA, LEASE AREA 20.34 HA  

VILLAGE – MANDAWAR-4 
 TEHSIL – KAIRANA 

 DISTRICT – SHAMLI – U.P. 
 

LEASE AREA 20.34 HA. 
ANNUAL PRODUCTION – 2,03,400 CUBIC METER/YEAR 

 
 

PROJECT PROPONENT - M/S P C GUPTA & COMPANY  
 
 
 

PERIOD OF  

COMPLIANCE REPORT 

 
 
 

  

FROM  –  Jul-2023     

TILL Dec- 2023 
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CONTENT 

 

S.No DESCRIPTION 

1. Introduction  

2. Purpose of the Report 

3. Methodology for Preparation of Report  

4. Generic Structure of Report 

5. Data Sheet  

6. Compliance of Environment Clearance 

Conditions 

7. Annexures 
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INTRODUCTION 

 Shri Prem Chand Gupta, Owner, R/o- D-2, 2116, Vasantkunj, New Delhi, (110070) has 

obtained the Environmental Clearance Letter from SEIAA – Uttar Pradesh for River Bed  

Sand Mining Project from YAMUNA RIVER at Gata No. 621ma & 622ma, Village – 

Mandawar-4, Tehsil – Kairan District – Shamli – U.P (Lease Area 20.34 ha.) for a 

production of 2,03,400 m
3
 vide. Ref. No. No. 810/Praya/SEIAA/5005-4451/2020 ; Dated 17

th
  

– March - 2021. The total cost of the project will be Rs.1.12 crores per annum. 

 

Purpose of the Report 

 As per the “Sub Para (ii)” of “Para 10” of EIA Notification 2006, it is stated that “It 

shall be mandatory for the project management to submit six monthly compliance 

reports in respect of the stipulated prior environmental clearance terms and conditions 

in hard and soft copies to the regulatory authority concerned, on 1st June and 1st 

December of each calendar year” and as per compliance of  condition mentioned in 

Environment Clearance Letter (i.e. Clause No. 24 of General Condition) , Six Monthly 

Compliance Reports should be submitted to the Regulatory Authority.  

 It is mandatory to submit a Six Monthly Compliance Report to show the status & compliance 

of all the Conditions mentioned in Environment clearance Letter, along with monitoring of 

various Environmental Parameters (as per CPCB Norms). The regulatory authorities in this 

case are SEIAA/ SEAC – Uttar Pradesh, UPPCB – Regional Office, District Magistrate, 

District Mining Officer. Various scheduled Site Visits were conducted by a team of Experts 

to Monitor Pollution related parameters as defined by CPCB / SPCB, samples for water and 

soil were also collected for analysis at the time of EIA process and the baseline indicators are 

proposed to be compared in  

 Based on the Specific and General Conditions mentioned in the EC Letter, a Compliance 

Report has been prepared.   

 The report is supposed to submit after every six month as per the conditions stipulated in 

Environment Clearance Order. The Environmental Assessment has been carried out to verify:  
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1. That the proposed project has not any adverse effect on the project site as well as it’s 

surrounding.  

2. That there is compliance with the conditions stipulated in the Environmental Clearance 

Letter.  

3. That the Project proponent is implementing the environmental safeguards and 

environmental pollution mitigation measures as suggested in approved Form-1 / PFR, 

Environmental Management Plan with true spirit.  

4. The non-conformity in the project with respect to the environmental implication of the 

project. 

 

 Methodology Proposed for Preparation of Report is as follows:  

 

1. Study of EC Letter & Related Documents 

2. Site Visits by a Team of Experts 

3. Monitoring of Environment Parameters, viz. Ambient Air, Water, Noise and Soil. 

4. Analysis of Samples collected during Monitoring  

5. Interpretation of Monitoring Results  

6. Compliance of all the T&C of the E.C.  
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Generic Structure of Report:  

1. Purpose of the Report, explaining the need of a Compliance Report and methodology 

adopted for preparation of Report.  

2. Data Sheet  

3. Compliance Report, explaining the entire specific & general conditions given in the EC 

Letter and providing details w.r.t. each condition/ guideline.  

4. Monitoring Reports & Analysis, showing the level of pollution/emission within the 

project site for various environment parameters.  

5. Photographs showing status of the project and sampling/monitoring of environmental 

parameters. 

6. Supporting documents related mandatory for the project.  
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DATA SHEET 

Sl. No Item  Details  

PROJECT DETAILS 

1 Project  Proposed River Bed Sand/Morrum Mining having 

lease area 20.34 ha along River Yamuna in Gata 

No.- 621ma & 622ma at Village- Mandawar-4, 

Tehsil- Kairana, District- Shamli, U.P., M/s P. C. 

Gupta  

2 E.C Clearance Letters / OMs and 

date 

E.C. Ref. - 810/Praya/SEIAA/5005-4451/2020; 

Dated 17
th

 – March– 2021 issued by SEIAA,UP 

3 Date of execution of sale deed 01st – January– 2022  

FINANCIAL DETAILS 

4 Total Project cost  Rs. 1.12 crores per annum 

5 CER cost & EMP Cost CER Cost :- 2% of the project cost- Rs. 2.24 lac 

EMP Cost - Rs-8.93 lacs per annum 

PRODUCTION DETAILS 

6 Geological reserve (cum) 5,65,596 m
3 
 

7 Production as per LoI(cum) 2,03,400 m
3  

/ Year 

8 Production in Five Years  10,17,000 m
3
   

9 No. of Days proposed for mining  250 days 

10 Proposed Number of Workers  60  

11 Method of Mining Open cast ; manual / Semi-mechanized  
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General Conditions 

SL.No. General Conditions 

1 This Environmental Clearance is subject to allotment of Mining Lease in Favour of 

Project Proponent. 

 Lease Deed has been Executed for 5 years on 01
st
 – January– 2022. Copy 

Enclosed 

2 Forest Clearance should be taken by the proponent as necessary under Law. 

 The Notice of e-Tender of Lease was issued subsequent to formulation of District 

Survey Report of Shamli and District Administration has sought prior clearance 

from Forest Department before publishing the e-tender Notice. 

3 Any change in mining area ,khasra numbers, entailing capacity addition with  change in 

the process or mining technology , modernization and scope of working shall again 

require prior Environment Clearance as per provision of EIA Notification , 2006 (as 

amended) . 

 No change in mining area, khasra numbers, entailing capacity addition with 

change in the process or mining technology, modernization and scope of working 

in this period. 

 However, if any shall be made with prior approval of SEIAA – UP. 

     

4 Precise mining area will be jointly demarcated at site by project proponent and officials of 

Mining / Revenue department prior to starting of mining operations . Such site plan , duly 

verified by competent authority along-with copy of the EC letter shall be displayed on a 

hoarding / board at the site. A copy of site plan shall be submitted to SEIAA within a 

period of 2 months. 

 Joint demarcation was done by concerned district authorities /mining 

department, before execution of lease deed. 

5 Mining and loading shall be done in day hours only. 

 Compliance of Environment Clearance Conditions 
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 The same is complied with, under surveillance of CCTV Cameras. 

6 No mining shall be carried out in safety zone of any bridge and / or embankment. 

 The project site lies outside the safety zone of any bridge.  

 The embankment are protected as per provisions of Mining Plan / SSMG-

2016 

7 It shall be ensured that standards related to ambient air quality, / effluent as prescribed by 

the Ministry of Forest are strictly complied with. Water sprinklers and other dust control 

measures should be applied to take care of dust generated during mining operation. 

 The same is complied with. 

 The sand mining process does not create any waste water.  

 Protective respiratory devices will be provided to workers, if required.  

 Vehicles with valid pollution control certificates are used. 

 Water sprinklers twice a day are used to suppress dust generated during 

mining operation.  To restrict fugitive emission about 1.16 KL/day water is 

used as water sprinkling by the hired water tankers.  

 Plantation activity is also proposed in the land of panchayat and the ambient 

air quality shall not exceed above latest prescribed standards by Ministry of 

Environment & Forests, Government of India. 

8 All necessary statutory clearances shall be obtained before start of mining operations. If 

this condition is violated, the clearance shall be automatically deemed to have cancelled.  

 The same is being complied with. 

9 Parking of vehicles should not be on public areas.  

 Smooth transition of transport is ensured within Haulage Routs.  

 Parking of vehicles are restricted being river bed / village area 

10  No tree-felling will be done on the lease area, except only with the permission of Forest 

Department. 

 There is not tree existing within the pillar demarcated lease area being a river 

bed.   

 

11 No wildlife habitat will be infringed. 

 Compliance noted. The same shall be taken care of while conducting mining 
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operations. 

12 It shall be ensured that excavation of minor mineral does not disturb or change the 

underlying soil characteristic of the river bed/basin , where mining is carried out . 

 The land use is River Bed and ultimate depth of mining is restricted to 3 

meter or water table, whichever is less, as per SSMMG-2016 Norms 

 The mining is done as per approved Mine Plan and it is ensured that 

underlying soil characteristic of the river bed is not disturbed. 

13 It shall be ensured that mining operation of sand/morrum will not in any way disturb the 

velocity and flow pattern of the water significantly.  

 The safety zone of not less than 7.5 meters is left near zero level to ensure that 

velocity and flow pattern of the water is not disturbed 

14 It shall be ensured that there is no fauna dependent on the river bed or areas close to 

mining for its nesting. A report on the same, vetted by the competent authority shall be 

submitted to RO, PCB and SEIAA  within 02 month. 

 The primary survey report on Flora and Fauna is enclosed as Annexure 

15 Primary survey of Flora and Fauna shall be carried out and data shall be submitted to the 

RO, PCB and SEIAA within six months.  

 The primary survey report on Flora and Fauna is enclosed as Annexure 

16 Hydro-geological study shall be carried out by a reputed organization / institute within six 

months and establish that mining in the said area will not adversely affect the ground 

water regime. The report shall be submitted to Ro-PCB and SEIAA within six months. In 

case adverse impact is observed / anticipated, mining shall be not carried out.   

 Ground Water Board / Member of DEIAA, Shamli shall be requested to conduct 

such study. Report shall be submitted accordingly.  

17 Adequate protection against dust and other environmental pollution due to mining shall be 

made so that the habitation (if any) close by the lease area are not adversely affected. The 

status of implementation of measures taken shall be reported to RO-PCB and SEIAA and 

this activity should be completed before the start of mining.  

 Water sprinkling on the transportation road (haulage route) is being 

regularly done to minimize pollution. 

 Water sprinklers twice a day are used to suppress dust generated during 
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mining operation.  To restrict fugitive emission a water sprinkling is done by 

the hired water tankers 

18 Need-Based assessment for the nearby villages shall be conducted to study economic 

measures which can help in improving the quality of life of economically weaker section 

of society. Income generating projects / tools such as development of fodder farm, fruit 

bearing orchids, vocational training etc. can form part of such programme. The project 

proponent shall provide separate budget for community development activities and 

income generating programmes.  

 The same is being carried out. The same will be implemented as per the need 

base assessment action plan. 

19 Green cover development shall be carried out following CPCB guidelines including 

selection of plant species and in consultation with local DFO / Horticulture officer. 

 Agreed and complied 

20 Separate stock piles shall be maintained for excavated top soil, if any and the top soil 

should be utilized for green cover / tree plantation. 

 Top soil, if any, encountered shall be stocked and used in green cover / 

plantation near Mining Project. 

21 Dispensary facilities for first-aid shall be provided. 

 First Aid Box is placed for 24 hours at the site. 

22 The District mining officer should quarterly monitor compliance of the stipulated 

conditions. The project proponent will extend full cooperation to the district mining 

officer by furnishing the requisite data/information/ monitoring reports. In case of any 

violation of stipulated conditions the District Mining Officer will report to SEIAA. 

 Noted and agreed 

  

23 The project proponent shall submit six monthly reports on the status of compliance of the 

stipulated EC conditions including results of monitored data (both in hard & soft copies) 

to the SEIAA, the District Officer and representative of RO of UPPCB by 1
st
 June and 1

st
 

December every year. 

 Noted and agreed. 

 The present report is compliance to the condition. 
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24 A copy of clearance letter shall be sent by the proponent to the concerned Panchayet, Zila 

Parishad / Municipal Corporation and Urban Local Bodies.   

 Noted and agreed. 

 

25 Transportation of minerals shall be done by covering the trucks / tractors with tarpaulin or 

other suitable mechanism to avoid fugitive emissions and spillage of mineral / dust. 

 Noted and Agreed.  

 Transportation of sand shall be done via tarpaulin covered trucks which are 

optimally loaded.  

 Loaders has been instructed to  wash trucks / loaders from workshop / 

washing points away from the river bed as washing of trucks may degrade 

the river water quality. 

26 Waste water, from temporary habitation campus be properly collected &treated before 

discharging into water bodies the treated effluent should conform to the standards 

prescribed by MoEF/CPCB.  

 The sand mining process does not create any waste water.  

 The entire mineral extracted is saleable.  

 The laborers from nearby villages will be hired to carry out work in day time 

only, hence there will be no or very less waste is expected to generate. No 

liquid effluents will be generated at site 

 

27 Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B.  

 Noise levels will be kept under prescribed limits 

28 Special Measures shall be adopted to protect the nearby settlements from impacts of 

mining activities. Maintenance of village roads through which transportation of minor 

minerals is to be undertaken shall be carried-out by the project proponent regularly at its 

own expenses. 

 The transportation of minor mineral is carried out from a route which is 

much away from the settlement. The roads are maintained /repaired time to 

time as per the provision of  EMP/CER 

29 Measure for prevention & control of soil erosion and management of silt shall be 
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undertaken. Protection of dumps against erosion, if any , shall be carried out with geo 

textile matting or other suitable material. 

 It is not applicable as top soil will not be generated in River Bed Mining 

Project. 

 

30 Under Corporate Social Responsibility a sum of 5% of the total project cost or total 

income whichever is higher is to be earmarked for total lease period. Its budget is to be 

separately maintained. CER component shall be prepared based on need of local habitant. 

Income generating measures which can help in upliftment of poor society, consistent with 

the traditional skills of the people shall be identified. The programme can include 

activities such as development of fodder farm, fruit bearing orchards, free distribution of 

smokeless chula etc.   

 

  CER Proposed in the conceptual plans are as under –  

 CER activities are being carried out. Rs. 2.24 lacs mandate is being fulfilled 

as per the norms of EC.   

 Distribution of LPG cylinders used in cooking has been distributed in the 

nearby villages to the local villagers using CER fund. Photographs attached. 

31 Possibility of adopting nearest three villages shall be explored and details of civic 

amenities such as roads, drinking water etc proposed to be provided at the project 

proponent expenses shall be submitted within 02 months from the date of issuance of EC.  

 The environmental management cell is carrying out these studies time to time 

and same will be implemented as per the need base assessment  action plan. 

 

32 The funds earmarked for environmental protection measure should be kept in separate 

account and should not be diverted for other purpose. Year wise expenditure should be 

reported to the Ministry of Environment and forests and its Regional office located at 

Lucknow, SEIAA, UP and UPPCB. 

 Agreed and complied the report will be submitted accordingly at year end. 

 

33 Action Plan with respect to suggestion/improvements and recommendations made and 
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agreed during Public Hearing shall be submitted to the District Mines Officer, concern 

Regional Officer of UPPCB and SEIAA within 02 months. 

 All the suggestion / improvement of public hearing has been planned and 

mitigated in the Chapter – 7 of the Final EIA Report. 

34 Environmental Clearance is subject to obtaining clearance under the Wildlife (protection) 

Act, 1972 from the competent authority, if applicable to this project. 

 Not Applicable 

35 The proponent shall observe every 15 days for nesting of any turtle in the area. Based on 

the observations so made, if turtle nesting is observed, necessary safeguard measures shall 

be taken in consultation with the state Wildlife Department. For the purpose, awareness 

shall be created amongst the workers about the nesting sites so that such sites, if any, are 

identified by the workers during operations of the mine for taking required safeguard 

measures.In this regards the safety notified zone should be left so that the habitat/nesting 

area is undisturbed. 

 The same is observed time to time by environmental management cell as such 

not observed till date. 

 Awareness among workers and ensured by providing them education. 

  

36 The project proponent shall undertake adequate safeguard measures during extraction of 

river bed material and ensure that the due to this activity the hydro geological regime of 

the surrounding area shall not be affected. 

 The mining is being done as per the provisions of the approved mining plan 

and SSMMG, 2016 

37 The project proponent shall be obtain necessary prior permission of the competent 

authorities  for with drawl of requisite quantity of water (surface water and ground 

water),required for the project.  

 Not Applicable the source of water is hired tanker 

38 Appropriate mitigative measures shall be taken to prevent pollution of the river in 

consultation with the State Pollution Control Board. It shall be ensured that there is no 

leakage of oil and grease in the river from the vehicle used for the transportation. 

 It is ensure that only Pollution control certified Vehicle enter the lease area 
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for loading 

39 Vehicular emission shall be kept under control and regularly monitored. The vehicle 

carrying the mineral shall not be overloaded. 

 It is ensure that only Pollution control certified Vehicle enter the lease area 

for loading. 

 The check of noise and air emissions are monitored time to time as per CPCB 

standards and compliance report shall be submitted. 

40 Provision shall be made for the housing of construction labour within the site with all 

necessary infrastructure and facilities such as fuel for cooking , mobile toilets, mobile 

STP, safe drinking water, medical health care, crèche etc.(MoEF circular Dated: 22-09-

2008 regarding stipulation of condition to improve the living conditions of construction 

labour at site). 

 Labors are hired from the nearby villages. Temporary rest shelter with 

facility of fuel for cooking, mobile toilets, safe drinking water are provided to 

labors, medical health checkup are done time to time as per EMP/CER 

provision. Cooking cylinder’s has been provided to labor’s. 

41 Personnel working in dusty areas should wear protective respiratory devices and they 

should also be provided with adequate training and information on safety and health 

aspects. Occupational health surveillance program of the workers should be undertaken 

periodically to observe any contractions due to exposure to dust and take corrective 

measures, if needed. 

 PPE are provided to workers for their safety and health aspects, medical 

camps and training are conducted time to time. 

42 A copy of the clearance letter shall be sent by the proponent to the concerned Panchayat, 

Zila Parishad /Municipal Corporation,Urban Local Body and the Local NGO,if any, from 

whom suggestions/representations,if any, were received while processing the proposal. 

The clearance letter shall also be put on the website of the company by the proponent. 

 Complied. 

43 The environment statement for each financial year ending 31
st
 March in Form-V as is 

mandated to be submitted by the project proponent to the concerned State Pollution 

Control Board as prescribed under the Environment (protection) Rules,1986, as amended 
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subsequently, shall also be put on the website of the company along with the status of  

compliance of environmental clearance conditions and shall also be sent to the Regional 

Office of the Ministry of  Environment and forests, Lucknow by e-mail. 

 Environment statement as per prescribed format shall be submitted in the 

ending of financial year as per the norms 

44 The green cover development/tree plantation is to be done in an area equivalent to 20% of 

the total leased area either on river bank or along road side (Avenue Plantation) 

 For green belt 525 Trees has been provisioned for plantation. 

 496 plans are proposed to be planted in phases; along the river bank. 

 In year 2022, plants were purchased and mortality replaced during pre-

monsoon.   

45 Debris from the river bed will be collected and stored at secured place and may be utilized 

for strengthen the embankment. 

 Agreed and noted however debris near the mining lease area has not been 

observed 

46 Safety measures to be taken for the safety of the people working at the mine lease area 

should be given, which would also include measure for treatment of bite of poisonous 

reptile/insect like snake. 

 PPE (personal protective equipment’s) are provisioned for workers; medical 

first aid facility is available at the site office. 

47 Periodical and Annual medical check-up of workers as per Mines Act they Should be 

covered under ESI as per rule. 

 Agreed and complied. 
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Specific Conditions 

 

SL.No Specific Conditions 

1.  Directions/Suggestions given during public hearing and commitment made by project 

proponent should be strictly complied 

 Directions of the public hearing were addressed and incorporated in the 

chapter-7 of the final EIA report and approval of SEIAA/SEAC committee 

were taken accordingly.  

2.  The project proponent shall obtain the forest clearance and permission from central and 

state government as per law and provisions of forest (conservation) act, 1980 before start 

of work. 

 This is a river bed mining project and all details have been captured in the 

district survey report after which the lease has been auctioned for e-tender. 

3.  The mining lease holders shall, after ceasing mining operations, undertake re-grassing the 

mining area and any other area which may have been distributed due to their mining 

activities and restore the land to a condition which is fit for growth of fodder, flora fauna 

etc. 

 Re-gressing in the respective area will be done at the time of mine closure as 

per the approved mine plan. 

4.  In compliance to Hon’ble Supreme court order dated 13/01/2020 in IA no. 158128/2019 

and 158129/2019 in Writ petition no. 13029/1985 (MC Mehta V/s GoI and others) anti-

smog guns shall be installed to reduce the dust during excavation. 

 Noted and Agreed. 

 Being complied (if required). 

5.  If the proposed project is situated in notified area of ground water extraction, where 

creation of new wells for ground water extraction is not allowed, requirement of fresh 

water shall be met from alternate water sources other than ground water or legally valid 

source and permission from the competent authority shall be obtained to use it. 
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 Water will be sourced from local valid vendors through hired tankers. 

6.  At the time of operation, project proponent will comply all the guidelines issued by 

GoI/State Govt./District administration related to Covid-19 

 Agreed and Noted.  

7.  Environment management should be in accordance with the present environment status of 

the project. 

 EMP has been made accordingly in respect of the study area of 10 kms and 

shall be implemented accordingly. 

8.  Selection of plants for green belt should be on the basis of pollution removal index 

 Selection of plants shall be made as per the native dominant species and 

higher APTI. 

9.  No mining activity should be carried out in-stream channel as per SSMG-2016 

 Mining will be done as per Norms of Approved Mining Plan and SSMMG-

2016 

10.  Pakka motoroable haul route to be maintained by PP 

 Haul route is maintained as per proper Norms 

11.  A Separate Environment Management Cell with qualified personal shall be kept under 

control of senior executive , who will report daily to organization. 

 Agreed and Noted. 

12.  Permission from the competent authority regarding evacuation route should be taken 

 Agreed and Noted. Agreement has been done with farmers for evacuation 

route and is maintained 

13.  Project proponent should ensure survival of tree samplings. Mortality should be replaced 

from time to time. 

 Noted and agreed. plants have been planted in the current season. 

 At least 70% survival shall be ensured 

14.  Site Photographs should be submitted with Date and Time within 15 days 

 Site Photographs has been already submitted to concerned authority as the 

time of appraisal of E.C. 

15.  One month monitoring report of the area for air quality, noise level, flora and fauna 

should be conducted twice a week and be submitted within 45 days for a record. 
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 Base line data monitoring of the site was done and submitted at the time of 

appraisal of E.C. Fresh baseline data is enclosed. 

 Flora and Fauna study is enclosed as annexure. 

16.  Provision for cylinder to workers  should be made for cooking  

 Cylinder to workers has been provided for coking as a part of C.E.R. 

Objective. 

17.  The capacity of trucks / tractors for loading purpose will be in tonnes as per PDW and 

transport department applicable norms and fixed by the government. 

 Noted and agreed. 

 Only trucks / tractors with valid license and permits issued by RTO are 

permitted for loading. The data of same is being maintained online in the 

Server 

18.  Provide suitable masks to the workers. 

 Noted and agreed. 

 Protective respiratory devises will be provided to workers, if required. 

19.  Approach Road kaccha is to be made motarable and trees samplings to be planted on both 

sides of the road. 

 Noted and agreed. 

 The kaccha roads are regularly maintained. 

 Proposal for plantation has been given to land owners and their consent is 

awaited.  

 

20.  Indigenous plants should be planted according to CPCB guidelines and in consultation 

with local Divisional Forest Officer. 

 Agreed. Plants have been planted in current season. 

 Further compliance is under process. 

21.  The project proponent shall in 2 years conduct detailed replenishment study duly 

authenticated by QCI-NABET accredited consultant and the district mines officer shall 

form the basis for midterm review of conditions of EC. 

 Noted and agreed. The same shall be done within the stipulated time. 

22.  Provision of two toilets and handpump should be made at mining site.  
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 Agreed and complied 

23.  Drinking water for workers would be provided by tankers.  

 Agreed and complied it is ensuring that only safe drinking water is provided 

to workers. 

24.  Mining should be done bar scalping or skimming methods extraction (typically 0.3-0.6m 

or 1-2ft) as per sustainable sand mining management guideline 2016. 

 Mining will be is being done by scrapping method in layers or as per 

provision of mine plan and SSMMG, 2016. 

25.  A buffer / safe zone shall be maintained from the habitation as per mining guidelines. 

 Noted and agreed.  

 Mining is being done as per approved Mine Plan 

26.  CER plan shall be prepared by PP and details of various heads of expenditures to be 

submitted as per the guidelines provided in the recent CER notification No. 22-65/2017-

IA.III dated 01/05/2018. 

 Agreed and same will be applied. 

27.  Health / Insurance card, Medical claim, regular health checkups camps, facilities 

provided to regular / temporary / contractual or any base workers. Copy of receipt shall 

be produced to Directorate of environment along with  the compliance  

 Regular health check-up is ensured with the help of Local Doctor / PHC. 

28.  Measure for conservation of water rainwater harvesting and cleaning and maintenance of 

natural surface water bodies of the nearby area may be considered as one of the activity in 

CER. 

 Agreed and will be done when required 

29.  The excavated mining material should  be carried and transported in such a way that no 

obstruction to the free flow of water takes place , suitable measure to be taken and details 

to be provided to concerned Department. 

 Mining is only been conducted in dry river bed and 10% of river width from 

the water channel site is left as no mining zone 

30.  Width of the haul road shall be more than 6 m. 

 Agreed and complied 

31.  Submit annual replenishment report certified by an authorised agency. In case the 
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replenishment is lower than the approved rate of production, then the mining 

activity/production level shall be decreased/ stopped accordingly till the replenishment is 

completed. 

 Agreed and complied. Replenishment report will be submitted post monsoon. 

32.  PP shall ensure that if project area falls within eco-sensitive zone of National 

Park/Sanctuary prior permission from NBWL under provision of WP Act – 1972  shall be 

obtained before commencement of work 

 This is not applicable for this Mining Project 

33.  If in future this lease area becomes part of cluster of wqual to or more than 05 ha. Then 

additional conditions based on EIA shall be imposed. The lease holder shall mandatorily 

follow cluster conditions otherwise it will amount to violation of E.C, conditions. If the 

certificate related to cluster provided by the competent authority is found to be false or 

incorrect then punitive actions as per the law shall be initiated against the authority 

issuing the cluster certificate   

 Noted and agreed. There is not lease in the cluster. 

34.  E.C. will be co-terminus to lease period.  

 Noted and Agreed.  

35.  Project falling within 10 KM radius of Wild Life Sanctuary is to obtain clearance from 

NBWL even of eco-sensitive zones are not marked. 

 Agreed and Noted. The project does not fall in this zone. 

36.  To avoid ponding effect and adverse environment conditions for sand mining in area 

progressive mining should be done as per sustainable sand mining management 

guidelines 2016. 

 Agreed and complied 

37.  Geo coordinates should be verified by Director, DGM/ DM/Regional Mining 

Officer/NHAI and should be submitted to SEIAA / SEAC, secretariat as earliest.  

 Geo coordinates has been verified by district mining department in the joint 

demarcation report. 

38.  In case it has been found that the EC obtained by providing incorrect information, 

submitting that the distance between the two adjoining mines is greater than 500 mt. and 

area is less than 25 ha, but factually the distance is less than 500 mt and the mine is 
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located in cluster of area equal or more than 25ha, the EC issued will stand revoked. 

 Noted and agreed 

39.  The project proponent shall in 2 years conduct detailed replenishment study duly 

authenticated by QCI-NABET accredited consultant and the district mines officer shall 

form the basis for midterm review of conditions of EC. 

 Agreed and same shall done in coming times, subject to COVID-19 

conditions. 

40.  The mining work will be open-cast and manual/semi mechanised (subject to order of 

hon’ble form the basis for midterm review of condition of Environment clearance).  

 The method of mining is open cast/manual and semi mechanised as per mine 

plan and condition of EC. Any order of NGT shall be complied with 

41.  It shall be ensured that there shall be no mining of any type within 03m or 10% of the 

width whichever is less, shall be left on both the banks of precise are to control and avoid 

erosion of river bank. The mining is confined to extraction of sand /morrum from the 

river bank only. 

 The mining is being done by living a buffer area of 7.5m from the lease 

boundary as per approved mining plan. 

42.  The project proponent shall undertake adequate safeguard measures during extraction of 

river bank material and ensured that due to this activity the hydro geological regime of 

surrounding area shall not be affected. 

 The mining is being done as per the provisions of the approved mining plan 

SSMMG 2016 

43.  The project proponent shall adhere to mining in conformity to plan submitted for the 

mine lease conditions and the rule prescribed in this regard clearly showing the no work 

zone in the mine lease i.e. the distance from the bank of river to be left unworked (non-

mining area), distance from the bridge etc. It shall be ensured that no mining shall be 

carried out during the monsoon season. 

 Agreed and Complied 

44.  The project proponent shall ensure that whatever deployment of labour attracts the mines 

act, the provision there of shall be strictly followed.   

 All the regulations and provisions as per mines act are followed 
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45.  The project proponent will provide personal protective equipment (PPE) as required; also 

provide adequate training and information on safety and health aspects. Periodical 

medical examination of the workers engaged in the project shall be carried out and 

records maintained. For the purpose, schedule of health examination of the workers 

should be drawn and followed accordingly. 

 Proper training are provided through medical camps time to time 

46.  The critical parameters such as PM10, PM2.5, SO2, and NOx in the ambient air within 

the impact zone shall be monitored periodically. Further ,quality of discharged water if 

any shall also be monitored [(TDS, DO, pH, Fecal Coliform and Total Suspended  Solids 

(TSS)] 

 Base line data monitoring within 10KM radius shall be submitted 

accordingly. 

47.  Effective safe guard measures , such as regular water , sprinkling, shall be carried out in 

critical area prone to air pollution, and having high levels of particulate matter such as 

loading and unloading point and all transfer point. Extensive water sprinkling shall be 

carried out on haul roads. 

 Water Sprinkling is being regularly done to types a day to control dust 

emission. River bed material in trucks are transported by covering it in 

tarpaulin 

48.  It should be ensured that ambient air quality parameters conform to the norms prescribed 

by central pollution control board in this regard. 

 The earlier testing reports are analysed. Parameter are within the prescribed 

norms 

49.  The extended mining scheme will be submitted by the proponent before expiry of present 

mining plan.  

 Agreed and Complied. The provision of progressive mine closure plan has 

already been taken in the mine plan 

50.  Self environmental audit shall be conducted annually. Every three years third party 

environmental audit shall be carried out.   

 Agreed and Complied. The provision of environmental audit has been taken 

in the action plan. 
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51.  Four ambient air quality monitoring station should be established in the core zone as well 

as in the buffer zone for monitoring PM10 ,PM2.5,SO2 and NOx. Location of the station 

should be decided based on the meteorological data, topographically features and 

environmently,and ecologically sensitive targets and frequency of monitoring should be 

undertaking in consultation with the state pollution control board.  

 Monitoring Locations has been selected as per prescribed standards and is 

submitted as annexure to monitoring report 

52.  Common road for transportation of mineral is to be maintained collectively. Total cost 

will be shared/work out on the basis of lease area among users. 

 Not applicable, as it is an isolated lease. 

53.  Proponent will provide adequate sanitary facility in the form of mobile toilets to the 

labours engaged for the work.    

 Noted and Complied 

54.  Solid waste material viz, gutkha pouches, plastic bags, glasses etc. To be generated 

during project activity will be separately storage in bins and managed as per solid waste 

management rules.  

 Agreed and complied. 

55.  Green area / belt to be developed among haulage road in consultation of grams 

sabha/panchayat. 

 Noted and Agreed 

56.  Natural/customary paths used by villagers should not be obstructed at anytime by the 

activities proposed under the project. 

 It is ensured that transport carry river bed material use approach roads 

which are at the farthest distance from the habitation 

57.  Digital processing of the entire lease area in the districts using remote sensing technique 

should be done regularly once in three years for monitoring the change of river course by 

directorate of geology and mining, Govt, of Uttar Pradesh. The record of such study to be 

maintained and report be submitted to the regional office of MoEF,SEIAA,UP  

 It is anticipated that the same is being done by the concerned govt 

bodies/departments and UPPCB. 
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58.  A copy of clearance letter will be marked to concerned panchayat/local NGO, if any form 

that suggestion/representation has been received while processing the proposal. The 

clearance letter shall also be put on the website of the company. 

 Noted. 

59.  State pollution control board shall display a copy of the clearance letter at the regional 

office, district industry centre and collector’s office/ tehsildar’s office for 30 days.  

 It is anticipated that the same is being done by the concerned govt 

bodies/departments. 

60.  The project authorities shall advertise at least in two local newspapers widely circulated, 

one of which shall be in the vernacular language of the locality concerned, within 7 days 

of the issue of the clearance letter information that the project has been accorded 

environmental clearance and a copy of the clearance letter is available with the state 

pollution control board and also at website of the SEIAA at http://www.seiaaup.in and a 

copy of the same shall be forwarded to the regional office the ministry located in 

lucknow, CPCB, State PCB.  

 Copy of EC has been forwarded to concerned authority by SEIAA. 

61.  The MoEF / SEIAA or any other authority may alter / modify the above conditions or 

stipulate any further condition in the interest of environment protection 

 Noted and agreed. 

62.  Concealing factual data or submission of false / fabricated data and failure to comply with 

any of conditions mentioned above result in withdrawal of this EC and attract action 

under EP Act 1986. 

 Noted and agreed. 

63.  Any appeal against this EC shall lie with NGT, if preferred , within a period of 30 days as 

prescribed under section 11 of the NGT  Appellate Authority , Act, 1997. 

 Noted and agreed. 

64.  Waste water from portable use be collected and reused for sprinkling. 

 Noted. The same shall be complied with. 

65.  During school opening / closing time vehicle movement will be restricted  

 Agreed and complied 

66.  A width of not less than 50m or 10% width of the river can be restricted for mining 
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activities from river bank.  

 Mining is being done as per the mines act and SSMG, 2016. 
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ANNEXURE GC-15 

 

FLORA &FAUNA STUDY 

List of Trees Identified 

Sl. No. Scientific Names Common Names 

1 Acacia nilotica Kikar 

2 Acacia Senegal Khair 

3 Albizia lebbeck Kala siris 

4 Albizia procera Safed siris 

5 Alslonia scholoris Chatim 

6 Ailanthes excelsa Arusa 

7 Azadiracta indica Neem 

8 Bauhinia purpurea Kachnar 

9 Bombax ceiba Semal 

10 Butea monosperma Dhak 

11 Cassia fistula Amaltas 

12 Cassia siamea Kassod 

13 Casuarina equisetifolia Jungli Saru 

14 Callistemon speciosus Bottle Brush 

15 Crataeva nurvala Baruna 

16 Dalbergia sissoo Shisham 

17 Delonix regia Gulmohar 

18 Diospyros cordifolia Bistendu 

19 Erythrina arborescens Roringe 

20 Eucalyptus globosus Nilgiri/Safeda 

21 Ficus benghalensis Bargad 

22 Ficus religiosa Pipal 

23 Ficus palmata Anjir 
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Sl. No. Scientific Names Common Names 

24 Ficus glomerata Gullor 

25 Holoptelea integrifolia Papri 

26 Pithecellobium dulce Jungle Jalebi 

27 Leucaena leucocephala Safed babul 

28 Magnolia champaka Champa 

29 Mangifera indica Aam 

30 Mimusops elengi Maulsari 

31 Melia azedarach Bakain 

32 Moringa oleifera Sohanjana 

33 Morus alba Toot 

34 Millingtonia hortensis Akas neem 

35 Mitragyna parvifolia Phaldu 

36 Parkinsonia aculeata Ram Babul 

37 Phoenix sylvestris Khazoor 

38 Pongamia pinnata Karanj 

39 Prosopis juliflora Khejri 

40 Prosopis cineraria Jand 

41 Populus deltoides Poplar 

42 Polyalthia longifolia Debdaru 

43 Putranjiva roxburghii Jivanputra 

44 Salix tetrastomatica Willow 

45 Syzygium cumini Jamun 

46 Tamarindus indica Imli 

47 Tectona grandis Sagun 

48 Terminalia arjuna Arjun 
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List of  Fauna identified 

Sl. No. Common Name Scientific Name  

Mammals 

1 Black Rat Rattus rattus 

2 Common Mangoose Herpestes edwerdsii 

3 Five Striped Palm Squirrel Funambulus pennanii 

4 Little Indian field mouse Mus booduga 

5 Indian Hare Lepus nigricollis 

6 Monkey Maccaca mulata 

7 Jackal Canis aureus 

8 Bat Rousettus leschenaultia 

Amphibians 

9 Indian pond frog Rana hexadactyla 

10 Common Indian Toad Duttaphrynus melanostictus 

11 Indian Bull Frog Hoplobatrachus tigerinus 

12 Indian Skipper Frog Euphlyctis cyanophlyctis 

13 Toad Bufo bufo 

14 Indian Cricket Frog Rana limnocharis 

15 Common Frog Rana tigrina 

Reptiles 

1 House gecko Hemidactylus flavivridis 

2 Common garden lizard Calotes versicolor 

3 Brahminy skink Mabuya carinata 

4 Indian Cobra Naja naja 

5 Rat Snake Ptyas mucosa 

6 Garden Lizard Calotus calotus 

Aves 
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Sl. No. Common Name Scientific Name  

1 House Crow Corvus splendens 

2 Rock Pigeon Columba livia 

3 Jungle babbler Turoides striatus 

4 Common Myna Acridotheres tristis 

5 Green bee-eater Merops orientalis 

6 Indian roller Coracias benshalensis 

7 Black Drongo Dicrirus macrocercus 

8 Little cormorant Microcarbo niger 

9 Common swift Apus apus 

10 House swift Apus affinis 

11 Cattle Egret Bubulcus ibis 

12 Little Egret Egretta garzetta 

13 Pond heron Ardeola grayii 

14 Red wattled lapwing Vanellus indicus 

15 Ring dove Streptopelia decaocto 

16 Spotted Dove Streptopelia chinensis 

17 White Breasted Kingfisher Halcyon smyrnensis 

18 Blue Cheeked Bee Eater Merops persicus 

19 Asian Koel Eudynamys scolopacea 

20 Indian peafowl Pavo cristatus 

21 Indian Robin Saxicoloides fulicata 

22 Pied Bush Chat Saxicola caprata 

23 Purple Sun Bird Nectarinia asiatica 

24 Small Sun Bird Nectarinia minima 

25 House Sparrow Passer domesticus 

26 Grey Tit Parus major 

27 Red Vented Bulbul Pycnonotus cafer 
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Sl. No. Common Name Scientific Name  

28 Bank Myna Acridotheres ginginianus 

29 Common Babbler Turdoides caudatus 

30 Tailor Bird Orthotomus sutorius 

31 Rose Ringed Parakeet Psittacula krameri 

 

230



231



232



233



234



235



236



237



238



         
UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
CONSENT ORDER

         

         
 To ,
                 Shri  PREM CHAND GUPTA
                  M/s  PREM CHAND GUPTA AND COMPANY
                  GATA NO. 621ma, 622ma VILLAGE MANDAWAR-4, TEHSIL KAIRANA, DISTRICT
SHAMMLI ,SHAMLI,247774
                  SHAMLI
         
         

         

         

         
         

For and on behalf of U.P. Pollution Control Board
         

 
Chief Environmental Officer (Circle 3)

         
Enclosed : As above
 (condition of consent):      
         
Copy to:      Regional Officer, U.P. Pollution Control Board, MuzaffarNagar to ensure the compliance of the
conditions imposed in the certificate.
         

 
Chief Environmental Officer (Circle 3)

         

Ref No. - 144418/UPPCB/Circle3(UPPCBHO)/CTO/air/SHAMLI/2021  Dated :  15/12/2021

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s.  PREM CHAND GUPTA AND COMPANY

Reference Application No. 14362788  Dated :  15/12/2021

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
PREM CHAND GUPTA AND COMPANY.  under Air Act 1981. It is being authorised for said
emissions, as per the standards, in environment, by the Board as  per enclosed conditions .

2. This consent is valid for the period from 14/12/2021 to 31/12/2025 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.
This consent is being issued with the permission of competent authority .
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U.P. Pollution Control Board
         

CONDITlONS OF CONSENT
         

 Dated :  15/12/2021

1. This consent is valid only for the approved production capacity of Mining of Sand/Morrum-814
cubic Meter /day OR 203400 cubic meter/Annum.

2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3(a)  The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

3(b) Air Pollution Source Details.

Air Pollution Source Details
S.No Air Polution

Source
Type of Fuel Stack No. Parameters Height

1 10 KVA DG
SET

DIESEL 01 Sulphur
Dioxide

AS PER E(P)
RULES, 1986

3(c) The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail
S.No Stack No Parameter Standard

1 01 Sulphur Dioxide AS PER E(P)
RULES, 1986

4. Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

5. The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

6. The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

7. The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CC/or otherwise mandatory .

8. Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CC/or otherwise mandatory .

9. The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:
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Issued with the permission of competent authority .
         

For and on behalf of U.P. Pollution Control Board .

1.	This CTO is valid only for Mining of Sand/Morrum-814  cubic Meter /day OR 203400 cubic
meter/Annum.

2.	Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.

3.	The industry shall establish Miyawaki forest inside the factory in sufficient area.

4.	Industry shall comply with the conditions of CTE issued by the board on 11.12.2021.

5.	To control the dust emission proper size water sprinkler and dust arrester shall be installed and its
operation will be essential during the process period.

6.	In case of D.G. Set operation it will ensure that any type of emission will not be the cause of public
nuisance and environmental deterioration. The Canopy and proper exhaust stack shall maintained
according to resides and human settlement of nearby area.

7.	Industry shall comply the all condition of Environmental Clearance issued by SEIAA dated-
17.03.2021.

8.	The Board reserves the right to revoke this consent to establish which is being granted to the said
industry at any time in case if the industry is violating any of the conditions of the consent to
establish.

9.	In case of violation of above mentioned conditions or any public complaint the CTO shall be
withdrawn in accordance with law.

10.	Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.

11.	Industry shall submit monitoring reports of all stacks and ambient air quality from a
certified/approved laboratory under E.P. Act 1986 within a month of starting the commercial
production in the plant.

12.	Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

13.	The unit shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

14.	The mining work should be done by the project proponent in such a way that the contour of the
river is not changed.

15.	Mining should not be done by the project proponent after sunset or at night.

16. Industry shall be bound to comply the direction issued by Hon'ble Supreme Court, High Court
and NGT time to tome.

17.	Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order
no.H16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf. Beside this, the unit will install 5
additional saplings within the campus with protection measures for ensuring their survival.
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Chief Environmental Officer (Circle 3)
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To 

Hon'ble District Magistrate 
Shamli, 
Uttar Pradesh 

Respected Sir/Madam, 

Ihis is in reference to the Terms and Condition of our E.C Letter dated 17-Mar-2021 having Reference 

Number -810/ParyaSEIAA5005-4451/2020 issued by SIEAA U.P. 

In this regard, please find enclosed Sx Monthly Compliance Report of our River Bed Mining Project 

located at - YAMUNA RIVER GATA NO. 621ma & 622ma, VILLAGE Mandawar-4, TEHSIL 

KAIRANA, DISTRICT- SHAMLI-0.P. 

The Report has also been submitted to following authorties: 
1) MoEF- Regional Office - Aliganj Lucknow 
2) MS, U.P. Pollution Control Board 

Subiect- Six Monthly Compliance Repot 

(Period- Jan-2024 to June-2024) 

3) Directorate of Environment, (SEIAA'SEAC) - Lucknow, U.P. 

4) RO- Muzaffamagar, U.P. Pollution Control Board 

Tranking You, 

The confimation of submission to atove mentioned authorities is enclosed with this letter. 
Please acknowledge the same. 

Far PC GUPTA &CO. 

Date: 

Prem Chand Gupta, (Prop. MIS P.C. Gupta) 

Ro D-2, 2116, Vasantkunj, New Delhi- 110070 

Encls- Sx Monthly Compliance Report 
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To, 

Hon’ble District Magistrate 

Shamli, 

Uttar Pradesh 

 

 

This is in reference to the Terms and Condition of our E.C Letter dated 17-Mar-2021 having Reference 

Number  - 810/Parya/SEIAA/5005-4451/2020 issued by SIEAA  - U.P. 

 

In this regard, please find enclosed Six Monthly Compliance Report of our River Bed Mining Project 

located at - YAMUNA RIVER GATA NO. – 621ma & 622ma, VILLAGE –Mandawar-4, TEHSIL – 

KAIRANA,  DISTRICT – SHAMLI – U.P. 

 

The Report has  also been submitted to following authorities:- 

1) MoEF – Regional Office – Aliganj Lucknow 

2) MS, U.P. Pollution Control Board 

3) Directorate of Environment, (SEIAA/SEAC) – Lucknow, U.P. 

4) RO- Muzaffarnagar, U.P. Pollution Control Board  

 

The confirmation of submission to above mentioned authorities is enclosed with this letter. 

Please acknowledge the same. 

Thanking You, 

 

 

 

Prem Chand Gupta, (Prop. M/S P.C. Gupta) 

R/o D-2, 2116, Vasantkunj, New Delhi- 110070 

 

 

 

Encls:- Six Monthly Compliance Report 

 

 

Respected Sir/Madam,  

Date:-   

Subject:- Six Monthly Compliance Report 

(Period –  Jan-2024 to June-2024) 
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RIVER BED  SAND/MORRUM MINING PROJECT FROM YAMUNA   RIVER AT GATA  NO.- 621MA, 622MA,  

VILLAGE – MANDAWAR-4, TEHSIL  –  KAIRANA, DISTRICT – SHAMLI –  U.P., 

M/S  P  C GUPTA & COMPANY (LEASE AREA 20.34 HA) 

 

Project Proponent :- M/S P. C. GUPTA & COMPANY 

Proprietor / Owner -   •Shri P. C. GUPTA,  

Owner,R/o- 140, Ward No. 1, Haily Mandi, Pataudi, Gurgaon, 

Haryana, (123003) 

Six Monthly Compliance Report – File No – 5005/4451 

Period of Compliance – From Jan-2024 till June-2024 
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SIX MONTHLY COMPLIANCE REPORT 
AS PER TERMS & CONDITIONS OF E.C. 

 
FOR 

 

RIVER BED SAND MINING PROJECT  
 

LOCATED AT YAMUNA RIVER  
GATA NO.- 621MA & 622MA, LEASE AREA 20.34 HA  

VILLAGE – MANDAWAR-4 
 TEHSIL – KAIRANA 

 DISTRICT – SHAMLI – U.P. 
 

LEASE AREA 20.34 HA. 
ANNUAL PRODUCTION – 2,03,400 CUBIC METER/YEAR 

 
 

PROJECT PROPONENT - M/S P C GUPTA & COMPANY  
 
 
 

PERIOD OF  

COMPLIANCE REPORT 

 
 
 

  

FROM  –  Jan-2024   

  TILL June- 2024 
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INTRODUCTION 

 Shri Prem Chand Gupta, Owner, R/o- D-2, 2116, Vasantkunj, New Delhi, (110070) has 

obtained the Environmental Clearance Letter from SEIAA – Uttar Pradesh for River Bed  

Sand Mining Project from YAMUNA RIVER at Gata No. 621ma & 622ma, Village – 

Mandawar-4, Tehsil – Kairan District – Shamli – U.P (Lease Area 20.34 ha.) for a 

production of 2,03,400 m
3
 vide. Ref. No. No. 810/Praya/SEIAA/5005-4451/2020 ; Dated 17

th
  

– March - 2021. The total cost of the project will be Rs.1.12 crores per annum. 

 

Purpose of the Report 

 As per the “Sub Para (ii)” of “Para 10” of EIA Notification 2006, it is stated that “It 

shall be mandatory for the project management to submit six monthly compliance 

reports in respect of the stipulated prior environmental clearance terms and conditions 

in hard and soft copies to the regulatory authority concerned, on 1st June and 1st 

December of each calendar year” and as per compliance of  condition mentioned in 

Environment Clearance Letter (i.e. Clause No. 24 of General Condition) , Six Monthly 

Compliance Reports should be submitted to the Regulatory Authority.  

 It is mandatory to submit a Six Monthly Compliance Report to show the status & compliance 

of all the Conditions mentioned in Environment clearance Letter, along with monitoring of 

various Environmental Parameters (as per CPCB Norms). The regulatory authorities in this 

case are SEIAA/ SEAC – Uttar Pradesh, UPPCB – Regional Office, District Magistrate, 

District Mining Officer. Various scheduled Site Visits were conducted by a team of Experts 

to Monitor Pollution related parameters as defined by CPCB / SPCB, samples for water and 

soil were also collected for analysis at the time of EIA process and the baseline indicators are 

proposed to be compared in  

 Based on the Specific and General Conditions mentioned in the EC Letter, a Compliance 

Report has been prepared.   

 The report is supposed to submit after every six month as per the conditions stipulated in 

Environment Clearance Order. The Environmental Assessment has been carried out to verify:  
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1. That the proposed project has not any adverse effect on the project site as well as it’s 

surrounding.  

2. That there is compliance with the conditions stipulated in the Environmental Clearance 

Letter.  

3. That the Project proponent is implementing the environmental safeguards and 

environmental pollution mitigation measures as suggested in approved Form-1 / PFR, 

Environmental Management Plan with true spirit.  

4. The non-conformity in the project with respect to the environmental implication of the 

project. 

 

 Methodology Proposed for Preparation of Report is as follows:  

 

1. Study of EC Letter & Related Documents 

2. Site Visits by a Team of Experts 

3. Monitoring of Environment Parameters, viz. Ambient Air, Water, Noise and Soil. 

4. Analysis of Samples collected during Monitoring  

5. Interpretation of Monitoring Results  

6. Compliance of all the T&C of the E.C.  
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Generic Structure of Report:  

1. Purpose of the Report, explaining the need of a Compliance Report and methodology 

adopted for preparation of Report.  

2. Data Sheet  

3. Compliance Report, explaining the entire specific & general conditions given in the EC 

Letter and providing details w.r.t. each condition/ guideline.  

4. Monitoring Reports & Analysis, showing the level of pollution/emission within the 

project site for various environment parameters.  

5. Photographs showing status of the project and sampling/monitoring of environmental 

parameters. 

6. Supporting documents related mandatory for the project.  
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DATA SHEET 

Sl. No Item  Details  

PROJECT DETAILS 

1 Project  Proposed River Bed Sand/Morrum Mining having 

lease area 20.34 ha along River Yamuna in Gata 

No.- 621ma & 622ma at Village- Mandawar-4, 

Tehsil- Kairana, District- Shamli, U.P., M/s P. C. 

Gupta  

2 E.C Clearance Letters / OMs and 

date 

E.C. Ref. - 810/Praya/SEIAA/5005-4451/2020; 

Dated 17
th

 – March– 2021 issued by SEIAA,UP 

3 Date of execution of sale deed 01st – January– 2022  

FINANCIAL DETAILS 

4 Total Project cost  Rs. 1.12 crores per annum 

5 CER cost & EMP Cost CER Cost :- 2% of the project cost- Rs. 2.24 lac 

EMP Cost - Rs-8.93 lacs per annum 

PRODUCTION DETAILS 

6 Geological reserve (cum) 5,65,596 m
3 
 

7 Production as per LoI(cum) 2,03,400 m
3  

/ Year 

8 Production in Five Years  10,17,000 m
3
   

9 No. of Days proposed for mining  250 days 

10 Proposed Number of Workers  60  

11 Method of Mining Open cast ; manual / Semi-mechanized  
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General Conditions 

SL.No. General Conditions 

1 This Environmental Clearance is subject to allotment of Mining Lease in Favour of 

Project Proponent. 

 Lease Deed has been Executed for 5 years on 01
st
 – January– 2022. Copy 

Enclosed 

2 Forest Clearance should be taken by the proponent as necessary under Law. 

 The Notice of e-Tender of Lease was issued subsequent to formulation of District 

Survey Report of Shamli and District Administration has sought prior clearance 

from Forest Department before publishing the e-tender Notice. 

3 Any change in mining area ,khasra numbers, entailing capacity addition with  change in 

the process or mining technology , modernization and scope of working shall again 

require prior Environment Clearance as per provision of EIA Notification , 2006 (as 

amended) . 

 No change in mining area, khasra numbers, entailing capacity addition with 

change in the process or mining technology, modernization and scope of working 

in this period. 

 However, if any shall be made with prior approval of SEIAA – UP. 

     

4 Precise mining area will be jointly demarcated at site by project proponent and officials of 

Mining / Revenue department prior to starting of mining operations . Such site plan , duly 

verified by competent authority along-with copy of the EC letter shall be displayed on a 

hoarding / board at the site. A copy of site plan shall be submitted to SEIAA within a 

period of 2 months. 

 Joint demarcation was done by concerned district authorities /mining 

department, before execution of lease deed. 

5 Mining and loading shall be done in day hours only. 

 Compliance of Environment Clearance Conditions 
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 The same is complied with, under surveillance of CCTV Cameras. 

6 No mining shall be carried out in safety zone of any bridge and / or embankment. 

 The project site lies outside the safety zone of any bridge.  

 The embankment are protected as per provisions of Mining Plan / SSMG-

2016 

7 It shall be ensured that standards related to ambient air quality, / effluent as prescribed by 

the Ministry of Forest are strictly complied with. Water sprinklers and other dust control 

measures should be applied to take care of dust generated during mining operation. 

 The same is complied with. 

 The sand mining process does not create any waste water.  

 Protective respiratory devices will be provided to workers, if required.  

 Vehicles with valid pollution control certificates are used. 

 Water sprinklers twice a day are used to suppress dust generated during 

mining operation.  To restrict fugitive emission about 1.16 KL/day water is 

used as water sprinkling by the hired water tankers.  

 Plantation activity is also proposed in the land of panchayat and the ambient 

air quality shall not exceed above latest prescribed standards by Ministry of 

Environment & Forests, Government of India. 

8 All necessary statutory clearances shall be obtained before start of mining operations. If 

this condition is violated, the clearance shall be automatically deemed to have cancelled.  

 The same is being complied with. 

9 Parking of vehicles should not be on public areas.  

 Smooth transition of transport is ensured within Haulage Routs.  

 Parking of vehicles are restricted being river bed / village area 

10  No tree-felling will be done on the lease area, except only with the permission of Forest 

Department. 

 There is not tree existing within the pillar demarcated lease area being a river 

bed.   

 

11 No wildlife habitat will be infringed. 

 Compliance noted. The same shall be taken care of while conducting mining 
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operations. 

12 It shall be ensured that excavation of minor mineral does not disturb or change the 

underlying soil characteristic of the river bed/basin , where mining is carried out . 

 The land use is River Bed and ultimate depth of mining is restricted to 3 

meter or water table, whichever is less, as per SSMMG-2016 Norms 

 The mining is done as per approved Mine Plan and it is ensured that 

underlying soil characteristic of the river bed is not disturbed. 

13 It shall be ensured that mining operation of sand/morrum will not in any way disturb the 

velocity and flow pattern of the water significantly.  

 The safety zone of not less than 7.5 meters is left near zero level to ensure that 

velocity and flow pattern of the water is not disturbed 

14 It shall be ensured that there is no fauna dependent on the river bed or areas close to 

mining for its nesting. A report on the same, vetted by the competent authority shall be 

submitted to RO, PCB and SEIAA  within 02 month. 

 The primary survey report on Flora and Fauna is enclosed as Annexure 

15 Primary survey of Flora and Fauna shall be carried out and data shall be submitted to the 

RO, PCB and SEIAA within six months.  

 The primary survey report on Flora and Fauna is enclosed as Annexure 

16 Hydro-geological study shall be carried out by a reputed organization / institute within six 

months and establish that mining in the said area will not adversely affect the ground 

water regime. The report shall be submitted to Ro-PCB and SEIAA within six months. In 

case adverse impact is observed / anticipated, mining shall be not carried out.   

 Ground Water Board / Member of DEIAA, Shamli shall be requested to conduct 

such study. Report shall be submitted accordingly.  

17 Adequate protection against dust and other environmental pollution due to mining shall be 

made so that the habitation (if any) close by the lease area are not adversely affected. The 

status of implementation of measures taken shall be reported to RO-PCB and SEIAA and 

this activity should be completed before the start of mining.  

 Water sprinkling on the transportation road (haulage route) is being 

regularly done to minimize pollution. 

 Water sprinklers twice a day are used to suppress dust generated during 
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mining operation.  To restrict fugitive emission a water sprinkling is done by 

the hired water tankers 

18 Need-Based assessment for the nearby villages shall be conducted to study economic 

measures which can help in improving the quality of life of economically weaker section 

of society. Income generating projects / tools such as development of fodder farm, fruit 

bearing orchids, vocational training etc. can form part of such programme. The project 

proponent shall provide separate budget for community development activities and 

income generating programmes.  

 The same is being carried out. The same will be implemented as per the need 

base assessment action plan. 

19 Green cover development shall be carried out following CPCB guidelines including 

selection of plant species and in consultation with local DFO / Horticulture officer. 

 Agreed and complied 

20 Separate stock piles shall be maintained for excavated top soil, if any and the top soil 

should be utilized for green cover / tree plantation. 

 Top soil, if any, encountered shall be stocked and used in green cover / 

plantation near Mining Project. 

21 Dispensary facilities for first-aid shall be provided. 

 First Aid Box is placed for 24 hours at the site. 

22 The District mining officer should quarterly monitor compliance of the stipulated 

conditions. The project proponent will extend full cooperation to the district mining 

officer by furnishing the requisite data/information/ monitoring reports. In case of any 

violation of stipulated conditions the District Mining Officer will report to SEIAA. 

 Noted and agreed 

  

23 The project proponent shall submit six monthly reports on the status of compliance of the 

stipulated EC conditions including results of monitored data (both in hard & soft copies) 

to the SEIAA, the District Officer and representative of RO of UPPCB by 1
st
 June and 1

st
 

December every year. 

 Noted and agreed. 

 The present report is compliance to the condition. 
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24 A copy of clearance letter shall be sent by the proponent to the concerned Panchayet, Zila 

Parishad / Municipal Corporation and Urban Local Bodies.   

 Noted and agreed. 

 

25 Transportation of minerals shall be done by covering the trucks / tractors with tarpaulin or 

other suitable mechanism to avoid fugitive emissions and spillage of mineral / dust. 

 Noted and Agreed.  

 Transportation of sand shall be done via tarpaulin covered trucks which are 

optimally loaded.  

 Loaders has been instructed to  wash trucks / loaders from workshop / 

washing points away from the river bed as washing of trucks may degrade 

the river water quality. 

26 Waste water, from temporary habitation campus be properly collected &treated before 

discharging into water bodies the treated effluent should conform to the standards 

prescribed by MoEF/CPCB.  

 The sand mining process does not create any waste water.  

 The entire mineral extracted is saleable.  

 The laborers from nearby villages will be hired to carry out work in day time 

only, hence there will be no or very less waste is expected to generate. No 

liquid effluents will be generated at site 

 

27 Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B.  

 Noise levels will be kept under prescribed limits 

28 Special Measures shall be adopted to protect the nearby settlements from impacts of 

mining activities. Maintenance of village roads through which transportation of minor 

minerals is to be undertaken shall be carried-out by the project proponent regularly at its 

own expenses. 

 The transportation of minor mineral is carried out from a route which is 

much away from the settlement. The roads are maintained /repaired time to 

time as per the provision of  EMP/CER 

29 Measure for prevention & control of soil erosion and management of silt shall be 
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undertaken. Protection of dumps against erosion, if any , shall be carried out with geo 

textile matting or other suitable material. 

 It is not applicable as top soil will not be generated in River Bed Mining 

Project. 

 

30 Under Corporate Social Responsibility a sum of 5% of the total project cost or total 

income whichever is higher is to be earmarked for total lease period. Its budget is to be 

separately maintained. CER component shall be prepared based on need of local habitant. 

Income generating measures which can help in upliftment of poor society, consistent with 

the traditional skills of the people shall be identified. The programme can include 

activities such as development of fodder farm, fruit bearing orchards, free distribution of 

smokeless chula etc.   

 

  CER Proposed in the conceptual plans are as under –  

 CER activities are being carried out. Rs. 2.24 lacs mandate is being fulfilled 

as per the norms of EC.   

 Distribution of LPG cylinders used in cooking has been distributed in the 

nearby villages to the local villagers using CER fund. Photographs attached. 

31 Possibility of adopting nearest three villages shall be explored and details of civic 

amenities such as roads, drinking water etc proposed to be provided at the project 

proponent expenses shall be submitted within 02 months from the date of issuance of EC.  

 The environmental management cell is carrying out these studies time to time 

and same will be implemented as per the need base assessment  action plan. 

 

32 The funds earmarked for environmental protection measure should be kept in separate 

account and should not be diverted for other purpose. Year wise expenditure should be 

reported to the Ministry of Environment and forests and its Regional office located at 

Lucknow, SEIAA, UP and UPPCB. 

 Agreed and complied the report will be submitted accordingly at year end. 

 

33 Action Plan with respect to suggestion/improvements and recommendations made and 
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agreed during Public Hearing shall be submitted to the District Mines Officer, concern 

Regional Officer of UPPCB and SEIAA within 02 months. 

 All the suggestion / improvement of public hearing has been planned and 

mitigated in the Chapter – 7 of the Final EIA Report. 

34 Environmental Clearance is subject to obtaining clearance under the Wildlife (protection) 

Act, 1972 from the competent authority, if applicable to this project. 

 Not Applicable 

35 The proponent shall observe every 15 days for nesting of any turtle in the area. Based on 

the observations so made, if turtle nesting is observed, necessary safeguard measures shall 

be taken in consultation with the state Wildlife Department. For the purpose, awareness 

shall be created amongst the workers about the nesting sites so that such sites, if any, are 

identified by the workers during operations of the mine for taking required safeguard 

measures.In this regards the safety notified zone should be left so that the habitat/nesting 

area is undisturbed. 

 The same is observed time to time by environmental management cell as such 

not observed till date. 

 Awareness among workers and ensured by providing them education. 

  

36 The project proponent shall undertake adequate safeguard measures during extraction of 

river bed material and ensure that the due to this activity the hydro geological regime of 

the surrounding area shall not be affected. 

 The mining is being done as per the provisions of the approved mining plan 

and SSMMG, 2016 

37 The project proponent shall be obtain necessary prior permission of the competent 

authorities  for with drawl of requisite quantity of water (surface water and ground 

water),required for the project.  

 Not Applicable the source of water is hired tanker 

38 Appropriate mitigative measures shall be taken to prevent pollution of the river in 

consultation with the State Pollution Control Board. It shall be ensured that there is no 

leakage of oil and grease in the river from the vehicle used for the transportation. 

 It is ensure that only Pollution control certified Vehicle enter the lease area 
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for loading 

39 Vehicular emission shall be kept under control and regularly monitored. The vehicle 

carrying the mineral shall not be overloaded. 

 It is ensure that only Pollution control certified Vehicle enter the lease area 

for loading. 

 The check of noise and air emissions are monitored time to time as per CPCB 

standards and compliance report shall be submitted. 

40 Provision shall be made for the housing of construction labour within the site with all 

necessary infrastructure and facilities such as fuel for cooking , mobile toilets, mobile 

STP, safe drinking water, medical health care, crèche etc.(MoEF circular Dated: 22-09-

2008 regarding stipulation of condition to improve the living conditions of construction 

labour at site). 

 Labors are hired from the nearby villages. Temporary rest shelter with 

facility of fuel for cooking, mobile toilets, safe drinking water are provided to 

labors, medical health checkup are done time to time as per EMP/CER 

provision. Cooking cylinder’s has been provided to labor’s. 

41 Personnel working in dusty areas should wear protective respiratory devices and they 

should also be provided with adequate training and information on safety and health 

aspects. Occupational health surveillance program of the workers should be undertaken 

periodically to observe any contractions due to exposure to dust and take corrective 

measures, if needed. 

 PPE are provided to workers for their safety and health aspects, medical 

camps and training are conducted time to time. 

42 A copy of the clearance letter shall be sent by the proponent to the concerned Panchayat, 

Zila Parishad /Municipal Corporation,Urban Local Body and the Local NGO,if any, from 

whom suggestions/representations,if any, were received while processing the proposal. 

The clearance letter shall also be put on the website of the company by the proponent. 

 Complied. 

43 The environment statement for each financial year ending 31
st
 March in Form-V as is 

mandated to be submitted by the project proponent to the concerned State Pollution 

Control Board as prescribed under the Environment (protection) Rules,1986, as amended 
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subsequently, shall also be put on the website of the company along with the status of  

compliance of environmental clearance conditions and shall also be sent to the Regional 

Office of the Ministry of  Environment and forests, Lucknow by e-mail. 

 Environment statement as per prescribed format shall be submitted in the 

ending of financial year as per the norms 

44 The green cover development/tree plantation is to be done in an area equivalent to 20% of 

the total leased area either on river bank or along road side (Avenue Plantation) 

 For green belt 525 Trees has been provisioned for plantation. 

 496 plans are proposed to be planted in phases; along the river bank. 

 In year 2022, plants were purchased and mortality replaced during pre-

monsoon.   

45 Debris from the river bed will be collected and stored at secured place and may be utilized 

for strengthen the embankment. 

 Agreed and noted however debris near the mining lease area has not been 

observed 

46 Safety measures to be taken for the safety of the people working at the mine lease area 

should be given, which would also include measure for treatment of bite of poisonous 

reptile/insect like snake. 

 PPE (personal protective equipment’s) are provisioned for workers; medical 

first aid facility is available at the site office. 

47 Periodical and Annual medical check-up of workers as per Mines Act they Should be 

covered under ESI as per rule. 

 Agreed and complied. 
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Specific Conditions 

 

SL.No Specific Conditions 

1.  Directions/Suggestions given during public hearing and commitment made by project 

proponent should be strictly complied 

 Directions of the public hearing were addressed and incorporated in the 

chapter-7 of the final EIA report and approval of SEIAA/SEAC committee 

were taken accordingly.  

2.  The project proponent shall obtain the forest clearance and permission from central and 

state government as per law and provisions of forest (conservation) act, 1980 before start 

of work. 

 This is a river bed mining project and all details have been captured in the 

district survey report after which the lease has been auctioned for e-tender. 

3.  The mining lease holders shall, after ceasing mining operations, undertake re-grassing the 

mining area and any other area which may have been distributed due to their mining 

activities and restore the land to a condition which is fit for growth of fodder, flora fauna 

etc. 

 Re-gressing in the respective area will be done at the time of mine closure as 

per the approved mine plan. 

4.  In compliance to Hon’ble Supreme court order dated 13/01/2020 in IA no. 158128/2019 

and 158129/2019 in Writ petition no. 13029/1985 (MC Mehta V/s GoI and others) anti-

smog guns shall be installed to reduce the dust during excavation. 

 Noted and Agreed. 

 Being complied (if required). 

5.  If the proposed project is situated in notified area of ground water extraction, where 

creation of new wells for ground water extraction is not allowed, requirement of fresh 

water shall be met from alternate water sources other than ground water or legally valid 

source and permission from the competent authority shall be obtained to use it. 
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 Water will be sourced from local valid vendors through hired tankers. 

6.  At the time of operation, project proponent will comply all the guidelines issued by 

GoI/State Govt./District administration related to Covid-19 

 Agreed and Noted.  

7.  Environment management should be in accordance with the present environment status of 

the project. 

 EMP has been made accordingly in respect of the study area of 10 kms and 

shall be implemented accordingly. 

8.  Selection of plants for green belt should be on the basis of pollution removal index 

 Selection of plants shall be made as per the native dominant species and 

higher APTI. 

9.  No mining activity should be carried out in-stream channel as per SSMG-2016 

 Mining will be done as per Norms of Approved Mining Plan and SSMMG-

2016 

10.  Pakka motoroable haul route to be maintained by PP 

 Haul route is maintained as per proper Norms 

11.  A Separate Environment Management Cell with qualified personal shall be kept under 

control of senior executive , who will report daily to organization. 

 Agreed and Noted. 

12.  Permission from the competent authority regarding evacuation route should be taken 

 Agreed and Noted. Agreement has been done with farmers for evacuation 

route and is maintained 

13.  Project proponent should ensure survival of tree samplings. Mortality should be replaced 

from time to time. 

 Noted and agreed. plants have been planted in the current season. 

 At least 70% survival shall be ensured 

14.  Site Photographs should be submitted with Date and Time within 15 days 

 Site Photographs has been already submitted to concerned authority as the 

time of appraisal of E.C. 

15.  One month monitoring report of the area for air quality, noise level, flora and fauna 

should be conducted twice a week and be submitted within 45 days for a record. 
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 Base line data monitoring of the site was done and submitted at the time of 

appraisal of E.C. Fresh baseline data is enclosed. 

 Flora and Fauna study is enclosed as annexure. 

16.  Provision for cylinder to workers  should be made for cooking  

 Cylinder to workers has been provided for coking as a part of C.E.R. 

Objective. 

17.  The capacity of trucks / tractors for loading purpose will be in tonnes as per PDW and 

transport department applicable norms and fixed by the government. 

 Noted and agreed. 

 Only trucks / tractors with valid license and permits issued by RTO are 

permitted for loading. The data of same is being maintained online in the 

Server 

18.  Provide suitable masks to the workers. 

 Noted and agreed. 

 Protective respiratory devises will be provided to workers, if required. 

19.  Approach Road kaccha is to be made motarable and trees samplings to be planted on both 

sides of the road. 

 Noted and agreed. 

 The kaccha roads are regularly maintained. 

 Proposal for plantation has been given to land owners and their consent is 

awaited.  

 

20.  Indigenous plants should be planted according to CPCB guidelines and in consultation 

with local Divisional Forest Officer. 

 Agreed. Plants have been planted in current season. 

 Further compliance is under process. 

21.  The project proponent shall in 2 years conduct detailed replenishment study duly 

authenticated by QCI-NABET accredited consultant and the district mines officer shall 

form the basis for midterm review of conditions of EC. 

 Noted and agreed. The same shall be done within the stipulated time. 

22.  Provision of two toilets and handpump should be made at mining site.  
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 Agreed and complied 

23.  Drinking water for workers would be provided by tankers.  

 Agreed and complied it is ensuring that only safe drinking water is provided 

to workers. 

24.  Mining should be done bar scalping or skimming methods extraction (typically 0.3-0.6m 

or 1-2ft) as per sustainable sand mining management guideline 2016. 

 Mining will be is being done by scrapping method in layers or as per 

provision of mine plan and SSMMG, 2016. 

25.  A buffer / safe zone shall be maintained from the habitation as per mining guidelines. 

 Noted and agreed.  

 Mining is being done as per approved Mine Plan 

26.  CER plan shall be prepared by PP and details of various heads of expenditures to be 

submitted as per the guidelines provided in the recent CER notification No. 22-65/2017-

IA.III dated 01/05/2018. 

 Agreed and same will be applied. 

27.  Health / Insurance card, Medical claim, regular health checkups camps, facilities 

provided to regular / temporary / contractual or any base workers. Copy of receipt shall 

be produced to Directorate of environment along with  the compliance  

 Regular health check-up is ensured with the help of Local Doctor / PHC. 

28.  Measure for conservation of water rainwater harvesting and cleaning and maintenance of 

natural surface water bodies of the nearby area may be considered as one of the activity in 

CER. 

 Agreed and will be done when required 

29.  The excavated mining material should  be carried and transported in such a way that no 

obstruction to the free flow of water takes place , suitable measure to be taken and details 

to be provided to concerned Department. 

 Mining is only been conducted in dry river bed and 10% of river width from 

the water channel site is left as no mining zone 

30.  Width of the haul road shall be more than 6 m. 

 Agreed and complied 

31.  Submit annual replenishment report certified by an authorised agency. In case the 
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replenishment is lower than the approved rate of production, then the mining 

activity/production level shall be decreased/ stopped accordingly till the replenishment is 

completed. 

 Agreed and complied. Replenishment report will be submitted post monsoon. 

32.  PP shall ensure that if project area falls within eco-sensitive zone of National 

Park/Sanctuary prior permission from NBWL under provision of WP Act – 1972  shall be 

obtained before commencement of work 

 This is not applicable for this Mining Project 

33.  If in future this lease area becomes part of cluster of wqual to or more than 05 ha. Then 

additional conditions based on EIA shall be imposed. The lease holder shall mandatorily 

follow cluster conditions otherwise it will amount to violation of E.C, conditions. If the 

certificate related to cluster provided by the competent authority is found to be false or 

incorrect then punitive actions as per the law shall be initiated against the authority 

issuing the cluster certificate   

 Noted and agreed. There is not lease in the cluster. 

34.  E.C. will be co-terminus to lease period.  

 Noted and Agreed.  

35.  Project falling within 10 KM radius of Wild Life Sanctuary is to obtain clearance from 

NBWL even of eco-sensitive zones are not marked. 

 Agreed and Noted. The project does not fall in this zone. 

36.  To avoid ponding effect and adverse environment conditions for sand mining in area 

progressive mining should be done as per sustainable sand mining management 

guidelines 2016. 

 Agreed and complied 

37.  Geo coordinates should be verified by Director, DGM/ DM/Regional Mining 

Officer/NHAI and should be submitted to SEIAA / SEAC, secretariat as earliest.  

 Geo coordinates has been verified by district mining department in the joint 

demarcation report. 

38.  In case it has been found that the EC obtained by providing incorrect information, 

submitting that the distance between the two adjoining mines is greater than 500 mt. and 

area is less than 25 ha, but factually the distance is less than 500 mt and the mine is 
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located in cluster of area equal or more than 25ha, the EC issued will stand revoked. 

 Noted and agreed 

39.  The project proponent shall in 2 years conduct detailed replenishment study duly 

authenticated by QCI-NABET accredited consultant and the district mines officer shall 

form the basis for midterm review of conditions of EC. 

 Agreed and same shall done in coming times, subject to COVID-19 

conditions. 

40.  The mining work will be open-cast and manual/semi mechanised (subject to order of 

hon’ble form the basis for midterm review of condition of Environment clearance).  

 The method of mining is open cast/manual and semi mechanised as per mine 

plan and condition of EC. Any order of NGT shall be complied with 

41.  It shall be ensured that there shall be no mining of any type within 03m or 10% of the 

width whichever is less, shall be left on both the banks of precise are to control and avoid 

erosion of river bank. The mining is confined to extraction of sand /morrum from the 

river bank only. 

 The mining is being done by living a buffer area of 7.5m from the lease 

boundary as per approved mining plan. 

42.  The project proponent shall undertake adequate safeguard measures during extraction of 

river bank material and ensured that due to this activity the hydro geological regime of 

surrounding area shall not be affected. 

 The mining is being done as per the provisions of the approved mining plan 

SSMMG 2016 

43.  The project proponent shall adhere to mining in conformity to plan submitted for the 

mine lease conditions and the rule prescribed in this regard clearly showing the no work 

zone in the mine lease i.e. the distance from the bank of river to be left unworked (non-

mining area), distance from the bridge etc. It shall be ensured that no mining shall be 

carried out during the monsoon season. 

 Agreed and Complied 

44.  The project proponent shall ensure that whatever deployment of labour attracts the mines 

act, the provision there of shall be strictly followed.   

 All the regulations and provisions as per mines act are followed 
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45.  The project proponent will provide personal protective equipment (PPE) as required; also 

provide adequate training and information on safety and health aspects. Periodical 

medical examination of the workers engaged in the project shall be carried out and 

records maintained. For the purpose, schedule of health examination of the workers 

should be drawn and followed accordingly. 

 Proper training are provided through medical camps time to time 

46.  The critical parameters such as PM10, PM2.5, SO2, and NOx in the ambient air within 

the impact zone shall be monitored periodically. Further ,quality of discharged water if 

any shall also be monitored [(TDS, DO, pH, Fecal Coliform and Total Suspended  Solids 

(TSS)] 

 Base line data monitoring within 10KM radius shall be submitted 

accordingly. 

47.  Effective safe guard measures , such as regular water , sprinkling, shall be carried out in 

critical area prone to air pollution, and having high levels of particulate matter such as 

loading and unloading point and all transfer point. Extensive water sprinkling shall be 

carried out on haul roads. 

 Water Sprinkling is being regularly done to types a day to control dust 

emission. River bed material in trucks are transported by covering it in 

tarpaulin 

48.  It should be ensured that ambient air quality parameters conform to the norms prescribed 

by central pollution control board in this regard. 

 The earlier testing reports are analysed. Parameter are within the prescribed 

norms 

49.  The extended mining scheme will be submitted by the proponent before expiry of present 

mining plan.  

 Agreed and Complied. The provision of progressive mine closure plan has 

already been taken in the mine plan 

50.  Self environmental audit shall be conducted annually. Every three years third party 

environmental audit shall be carried out.   

 Agreed and Complied. The provision of environmental audit has been taken 

in the action plan. 
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51.  Four ambient air quality monitoring station should be established in the core zone as well 

as in the buffer zone for monitoring PM10 ,PM2.5,SO2 and NOx. Location of the station 

should be decided based on the meteorological data, topographically features and 

environmently,and ecologically sensitive targets and frequency of monitoring should be 

undertaking in consultation with the state pollution control board.  

 Monitoring Locations has been selected as per prescribed standards and is 

submitted as annexure to monitoring report 

52.  Common road for transportation of mineral is to be maintained collectively. Total cost 

will be shared/work out on the basis of lease area among users. 

 Not applicable, as it is an isolated lease. 

53.  Proponent will provide adequate sanitary facility in the form of mobile toilets to the 

labours engaged for the work.    

 Noted and Complied 

54.  Solid waste material viz, gutkha pouches, plastic bags, glasses etc. To be generated 

during project activity will be separately storage in bins and managed as per solid waste 

management rules.  

 Agreed and complied. 

55.  Green area / belt to be developed among haulage road in consultation of grams 

sabha/panchayat. 

 Noted and Agreed 

56.  Natural/customary paths used by villagers should not be obstructed at anytime by the 

activities proposed under the project. 

 It is ensured that transport carry river bed material use approach roads 

which are at the farthest distance from the habitation 

57.  Digital processing of the entire lease area in the districts using remote sensing technique 

should be done regularly once in three years for monitoring the change of river course by 

directorate of geology and mining, Govt, of Uttar Pradesh. The record of such study to be 

maintained and report be submitted to the regional office of MoEF,SEIAA,UP  

 It is anticipated that the same is being done by the concerned govt 

bodies/departments and UPPCB. 
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58.  A copy of clearance letter will be marked to concerned panchayat/local NGO, if any form 

that suggestion/representation has been received while processing the proposal. The 

clearance letter shall also be put on the website of the company. 

 Noted. 

59.  State pollution control board shall display a copy of the clearance letter at the regional 

office, district industry centre and collector’s office/ tehsildar’s office for 30 days.  

 It is anticipated that the same is being done by the concerned govt 

bodies/departments. 

60.  The project authorities shall advertise at least in two local newspapers widely circulated, 

one of which shall be in the vernacular language of the locality concerned, within 7 days 

of the issue of the clearance letter information that the project has been accorded 

environmental clearance and a copy of the clearance letter is available with the state 

pollution control board and also at website of the SEIAA at http://www.seiaaup.in and a 

copy of the same shall be forwarded to the regional office the ministry located in 

lucknow, CPCB, State PCB.  

 Copy of EC has been forwarded to concerned authority by SEIAA. 

61.  The MoEF / SEIAA or any other authority may alter / modify the above conditions or 

stipulate any further condition in the interest of environment protection 

 Noted and agreed. 

62.  Concealing factual data or submission of false / fabricated data and failure to comply with 

any of conditions mentioned above result in withdrawal of this EC and attract action 

under EP Act 1986. 

 Noted and agreed. 

63.  Any appeal against this EC shall lie with NGT, if preferred , within a period of 30 days as 

prescribed under section 11 of the NGT  Appellate Authority , Act, 1997. 

 Noted and agreed. 

64.  Waste water from portable use be collected and reused for sprinkling. 

 Noted. The same shall be complied with. 

65.  During school opening / closing time vehicle movement will be restricted  

 Agreed and complied 

66.  A width of not less than 50m or 10% width of the river can be restricted for mining 
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activities from river bank.  

 Mining is being done as per the mines act and SSMG, 2016. 
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ANNEXURE GC-15 

 

FLORA &FAUNA STUDY 

List of Trees Identified 

Sl. No. Scientific Names Common Names 

1 Acacia nilotica Kikar 

2 Acacia Senegal Khair 

3 Albizia lebbeck Kala siris 

4 Albizia procera Safed siris 

5 Alslonia scholoris Chatim 

6 Ailanthes excelsa Arusa 

7 Azadiracta indica Neem 

8 Bauhinia purpurea Kachnar 

9 Bombax ceiba Semal 

10 Butea monosperma Dhak 

11 Cassia fistula Amaltas 

12 Cassia siamea Kassod 

13 Casuarina equisetifolia Jungli Saru 

14 Callistemon speciosus Bottle Brush 

15 Crataeva nurvala Baruna 

16 Dalbergia sissoo Shisham 

17 Delonix regia Gulmohar 

18 Diospyros cordifolia Bistendu 

19 Erythrina arborescens Roringe 

20 Eucalyptus globosus Nilgiri/Safeda 

21 Ficus benghalensis Bargad 

22 Ficus religiosa Pipal 

23 Ficus palmata Anjir 
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Sl. No. Scientific Names Common Names 

24 Ficus glomerata Gullor 

25 Holoptelea integrifolia Papri 

26 Pithecellobium dulce Jungle Jalebi 

27 Leucaena leucocephala Safed babul 

28 Magnolia champaka Champa 

29 Mangifera indica Aam 

30 Mimusops elengi Maulsari 

31 Melia azedarach Bakain 

32 Moringa oleifera Sohanjana 

33 Morus alba Toot 

34 Millingtonia hortensis Akas neem 

35 Mitragyna parvifolia Phaldu 

36 Parkinsonia aculeata Ram Babul 

37 Phoenix sylvestris Khazoor 

38 Pongamia pinnata Karanj 

39 Prosopis juliflora Khejri 

40 Prosopis cineraria Jand 

41 Populus deltoides Poplar 

42 Polyalthia longifolia Debdaru 

43 Putranjiva roxburghii Jivanputra 

44 Salix tetrastomatica Willow 

45 Syzygium cumini Jamun 

46 Tamarindus indica Imli 

47 Tectona grandis Sagun 

48 Terminalia arjuna Arjun 
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List of  Fauna identified 

Sl. No. Common Name Scientific Name  

Mammals 

1 Black Rat Rattus rattus 

2 Common Mangoose Herpestes edwerdsii 

3 Five Striped Palm Squirrel Funambulus pennanii 

4 Little Indian field mouse Mus booduga 

5 Indian Hare Lepus nigricollis 

6 Monkey Maccaca mulata 

7 Jackal Canis aureus 

8 Bat Rousettus leschenaultia 

Amphibians 

9 Indian pond frog Rana hexadactyla 

10 Common Indian Toad Duttaphrynus melanostictus 

11 Indian Bull Frog Hoplobatrachus tigerinus 

12 Indian Skipper Frog Euphlyctis cyanophlyctis 

13 Toad Bufo bufo 

14 Indian Cricket Frog Rana limnocharis 

15 Common Frog Rana tigrina 

Reptiles 

1 House gecko Hemidactylus flavivridis 

2 Common garden lizard Calotes versicolor 

3 Brahminy skink Mabuya carinata 

4 Indian Cobra Naja naja 

5 Rat Snake Ptyas mucosa 

6 Garden Lizard Calotus calotus 

Aves 
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Sl. No. Common Name Scientific Name  

1 House Crow Corvus splendens 

2 Rock Pigeon Columba livia 

3 Jungle babbler Turoides striatus 

4 Common Myna Acridotheres tristis 

5 Green bee-eater Merops orientalis 

6 Indian roller Coracias benshalensis 

7 Black Drongo Dicrirus macrocercus 

8 Little cormorant Microcarbo niger 

9 Common swift Apus apus 

10 House swift Apus affinis 

11 Cattle Egret Bubulcus ibis 

12 Little Egret Egretta garzetta 

13 Pond heron Ardeola grayii 

14 Red wattled lapwing Vanellus indicus 

15 Ring dove Streptopelia decaocto 

16 Spotted Dove Streptopelia chinensis 

17 White Breasted Kingfisher Halcyon smyrnensis 

18 Blue Cheeked Bee Eater Merops persicus 

19 Asian Koel Eudynamys scolopacea 

20 Indian peafowl Pavo cristatus 

21 Indian Robin Saxicoloides fulicata 

22 Pied Bush Chat Saxicola caprata 

23 Purple Sun Bird Nectarinia asiatica 

24 Small Sun Bird Nectarinia minima 

25 House Sparrow Passer domesticus 

26 Grey Tit Parus major 

27 Red Vented Bulbul Pycnonotus cafer 
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Sl. No. Common Name Scientific Name  

28 Bank Myna Acridotheres ginginianus 

29 Common Babbler Turdoides caudatus 

30 Tailor Bird Orthotomus sutorius 

31 Rose Ringed Parakeet Psittacula krameri 
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UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
CONSENT ORDER

         

         
 To ,
                 Shri  PREM CHAND GUPTA
                  M/s  PREM CHAND GUPTA AND COMPANY
                  GATA NO. 621ma, 622ma VILLAGE MANDAWAR-4, TEHSIL KAIRANA, DISTRICT
SHAMMLI ,SHAMLI,247774
                  SHAMLI
         
         

         

         

         
         

For and on behalf of U.P. Pollution Control Board
         

 
Chief Environmental Officer (Circle 3)

         
Enclosed : As above
 (condition of consent):      
         
Copy to:      Regional Officer, U.P. Pollution Control Board, MuzaffarNagar to ensure the compliance of the
conditions imposed in the certificate.
         

 
Chief Environmental Officer (Circle 3)

         

Ref No. - 144418/UPPCB/Circle3(UPPCBHO)/CTO/air/SHAMLI/2021  Dated :  15/12/2021

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s.  PREM CHAND GUPTA AND COMPANY

Reference Application No. 14362788  Dated :  15/12/2021

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
PREM CHAND GUPTA AND COMPANY.  under Air Act 1981. It is being authorised for said
emissions, as per the standards, in environment, by the Board as  per enclosed conditions .

2. This consent is valid for the period from 14/12/2021 to 31/12/2025 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.
This consent is being issued with the permission of competent authority .
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U.P. Pollution Control Board
         

CONDITlONS OF CONSENT
         

 Dated :  15/12/2021

1. This consent is valid only for the approved production capacity of Mining of Sand/Morrum-814
cubic Meter /day OR 203400 cubic meter/Annum.

2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3(a)  The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

3(b) Air Pollution Source Details.

Air Pollution Source Details
S.No Air Polution

Source
Type of Fuel Stack No. Parameters Height

1 10 KVA DG
SET

DIESEL 01 Sulphur
Dioxide

AS PER E(P)
RULES, 1986

3(c) The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail
S.No Stack No Parameter Standard

1 01 Sulphur Dioxide AS PER E(P)
RULES, 1986

4. Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

5. The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

6. The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

7. The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CC/or otherwise mandatory .

8. Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CC/or otherwise mandatory .

9. The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:
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Issued with the permission of competent authority .
         

For and on behalf of U.P. Pollution Control Board .

1.	This CTO is valid only for Mining of Sand/Morrum-814  cubic Meter /day OR 203400 cubic
meter/Annum.

2.	Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.

3.	The industry shall establish Miyawaki forest inside the factory in sufficient area.

4.	Industry shall comply with the conditions of CTE issued by the board on 11.12.2021.

5.	To control the dust emission proper size water sprinkler and dust arrester shall be installed and its
operation will be essential during the process period.

6.	In case of D.G. Set operation it will ensure that any type of emission will not be the cause of public
nuisance and environmental deterioration. The Canopy and proper exhaust stack shall maintained
according to resides and human settlement of nearby area.

7.	Industry shall comply the all condition of Environmental Clearance issued by SEIAA dated-
17.03.2021.

8.	The Board reserves the right to revoke this consent to establish which is being granted to the said
industry at any time in case if the industry is violating any of the conditions of the consent to
establish.

9.	In case of violation of above mentioned conditions or any public complaint the CTO shall be
withdrawn in accordance with law.

10.	Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.

11.	Industry shall submit monitoring reports of all stacks and ambient air quality from a
certified/approved laboratory under E.P. Act 1986 within a month of starting the commercial
production in the plant.

12.	Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

13.	The unit shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

14.	The mining work should be done by the project proponent in such a way that the contour of the
river is not changed.

15.	Mining should not be done by the project proponent after sunset or at night.

16. Industry shall be bound to comply the direction issued by Hon'ble Supreme Court, High Court
and NGT time to tome.

17.	Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order
no.H16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf. Beside this, the unit will install 5
additional saplings within the campus with protection measures for ensuring their survival.
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Chief Environmental Officer (Circle 3)
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